
I)irectoratc (leneral of l'oreign 'l'radc

lJdyog I〕 hawan
l)ES― V Scction

l｀hc Mcctin3 N()04/AM-19 datcd 24 05 2018 brthc licPnSin8

undcr l)ut.v-, l:xernptiop Sc[ct1es (Chaptcr-'t) was [cld in Conl'crcttcc

Chair-rntrnship ol'Shri K.C. I{out, Addl. tXil'l'. l'b" lollowing olficcrs

.S.Nu. I Nainc t,1-thc rcprescntalivcs artd thcir dcsignation
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～
lcct No./1)atc:4/84-

Al′C312018

24052018

1)cpal‐tillCllt

AI:P(｀

1)IPP

Al｀ &1)(｀

1)(〕 l'1

1)(〕 Fl

to cousidct'thc cascs

ol'IXiF'l' undcr the

Status:
l)c li'rrcd

Status:
I)cl'crred

|

D

4

)

Shri .l.l). (liri" Vicc Presidcnt

Shri Nand Lal. (lonsrrltanl

[)r. Itarn Ast-c1' l,al,-Sr'. (iencral Manager

Shri S.l(.MohaPalra' DI)G
Shri Vinod Kurrtar Kashyap. Ir l'l)o

/ヽ t thc ()LitSCt tllC NlillLitCS 01｀  N(1-ヽ
/ MCCtil18 oヽ・03/AM-19 datCd 10 05 2018 、vcrc takcll up for

ratillcation  /ヽ s thcrぜ 、vas no al■ cnd1llcllt to thC SalllC, thC abovc !・
cibri・ cd nllllutcs vヽCl・C adoptcd ibr

:I苗ぢ11鍔‖キ:《 FllI:‖
l‖

獄・
Wnhom my anttdnl劇■ ThC agα lda ttr mc面ngNo No O″AM-19

disctlssi()ll in illccting and thC dcciSioll takcil ill rcspcct()1｀
Cach casc is

cnulllcratcd bCloヽ Vi

MEE´ I｀ IN(〕 NtJMBElt     i4/84-AI′ (13/2018 MEETING DATE:24()5.2()18

casc No.:3/23/84-Al(13/2016 Pal・ty NainciHI MATSINGKΛ
  NICet No/1)atc:4/84-

SEH)LI′TI)             Alン C3/2018
24052018

Part、 Nan]ci13HAlく AT SH′ KScasc No.:6/25/84-Al.(33/2016     レ
Mcct No/1)atc:4/84-

Al′ C3/2018
24.052018

IlQl.ilcI{t,AI;iIel,ic.Noil)atc:07l0l086tt9Dcler[)ate:
:01itt4i050,0()4.ltti^N1l7,,:07,,]4,040i()()146/AN{16/()4.09.201521.06.2018
DCcision : (lourntittce cotrsiclercd tlrc casc as por agcncla altlttg$ith tlthcr rclcvattt papcrs and

decidcd to ask thc aPplica,t to r;a.cg.ries his cxp.r1 prodirct.u trrc rlario,s inpLrt trscd c.g. il'a w.ven

I Fabricc,utaiu lrilatrrrc.Cotton.t.incnViscosc.'l .r-rrcxetc.asthccascrlla,v-bccxpol'tploductcatcgory

rray,bc r,crrtionecl as wove,'abric..rr,"i"i"g silk, Cotton. Silk ('ilature). c.ttotr Yarn' l'ittcn Yarn'

Viscose Yar.rr (Pl;Yl})SF). [,rrrex e1c. an<l on that hasis Norrns Cotnnlittec wotrlcl allow the wastagc on

trrc contcrt o| eacrr i*p,t i, trre r.,xpor1 l)roduct. 'r'rre inputs usccl/rcc}rcstcd may.also bc nrcntioncd

against eac6 cxport,roduct asp-er rePrcscntation strbmittcd in 19'tl7'2itt7 the applica'1has statcd that

thcy rnaclc an cxit li,rm lrOLJ, SE'z catcs;;;-:'lY;;;?::l.i:]5' rlowcvcr' thcir AA No' 071010tt689

r,vas appliecl in.lr"rly and takcn in Scptelnhcr.20l5 as tnetttioncd br thc applicarlt.'l'his aspect may also

bc clarillcd by, thc aPplicant. 'l'lte casc stands clefc|rcd lol Ic-listing on 2l '06'201 [i'

Status:
l)cl'crrcd

l.ic No/1)atc:0710109602   1)Crcr I)atcl

30032016              21062018HQ Filc
2 :0 I /84/050ru0474i A t\4 I 7/

3

HQ「 ilC
:01/84/050/00041/ノ ト`ンl18/

RIンA「 ilc

:07/24/040/00417/ノ M`16/

RI´ A lrilc

105/23/040/00082/ノ M`17/

1

Dccisirln : (lottrtttittce cotrsidcrccl

to allow pcrstltlal hcaring to llrttl
cxanritratiot.t of thc case' 'l-hc casc

C-asc No.: ltl4ltl4-Ll.C3t2lll1 Partl Nanre:FASlllON
AC('}]SSoRII]S

I thc casc as pe r agencla alorrgwith othc.r rclcvant papcrs and dccidcd

r rvith requcst to bring thc-(''\l) u'-"1.:tL']'pl" cxpon product for

statrds dci-crrect lol re-listirrg on 2l '()6'2018'

I′ ic No/1)atc:0510398597   Dcft・
rl)ate:

2106201824052016

1L



⌒

I)ccision : ('onrurittcc considcrcd tlrc case as pcr agenda altinsu ith othcr rclcvatrt papers artd clecidcd

to allor.r pcrsonll lrcarilg to linrt u,i1h lcclucst to brirtg thc CAI) attcl satllplc cxpoll plodtlct lor

crap1inalior.r glthc case. 'l'hc casc stittrcls clct'crrccl lol rc-lislirlg on I I .06.10I 8.

Casc No.:5/25/84-Alノ C3/2016  Pal・ t〉 Nanlc:BHARAT SH′ KS  Mcct No'I)atc:4/84- Approv cd

/ヽ 1′C3/2018
24052018

1′ ic No/1)atc:0710109881

27052016

ｓａｎｄ」　一‐‐「明‐‐網「‐
．‐

HQ lrilC

:01/84/050/00473//ヽ 4ヽ17/

(〕asc No.:4/25/84-Al」 (〕3/2016   Pal■ゝ

HQ「 ile
:01/84/050/00472/AM17/

I lQ lrile
:0 I /lt4/050/00337 I LM 17 I

Dccision : Cotlttlrittce
that Pet llotlle ScraP is

casc.

ItA conccrned maY take

71綿品児50Ю 025″ AM17
Dccision:Conlnlittcc l

had bcC:11・ CfC・ rrctl t()thC

RI.A lrilc

:07/24/()4()/()0060/AM17/

RI′ A Irilc

:07/24/040/00051//ヽ M17/

RI′ A「 ile

:03/95/040/00295/ノ Mヽ17/

Nanlc:l〕 HAItAT SH.KS   MCCt No/1)atci4/84-
ALC312018
24052018

Status:
I)e l'e rrcd

I′ ic No/1)atc107 1 0 1()9911  Dcfc・ r Datel

06062016              21062018

I{ejectcd

Iッ ic NolI)atc103 10806649

27072016

Approved

撚撫鞘l鶯罵蔓rs願
l織

書網:鴛留L増驚
‐ぶ∬器lTt認留

て)r rc― liStil18 011 2 1 06 20 18.

CascNo.:26119/81-Al,C3/20l6Par1yNanre:l,oLY(jl]N-tAMcetNo/Datc:4184-
TIICIINOI.OClES L'tD Al'C3/2018

24.05.201tt

Ⅷ報『itilち軍「T』∵
gC胤
:遺lボII喘l落凱:t∬1雌∬寵

ncccSSary actiOn sullcCt t()COmpliance ol｀
()thcr usual conditions

catt N∝ 2釧ン8牛 ALC32“ 6需
ズ 畷 ilЮ

YAl 「 l]XTILE McCt No/Datc:4/84-
ALC3/2018
24052018

RLA t;ile Lic.No/l)atc:i510045002

:35/241040 00 0261AM171 09'0tt 2016

considcrcd thc casc as pcr agenda alorrg with othcr rclcvallt papers' 'l'lris case

O/o Textilc Cornmissitr',er,"M.,mbai for thcir tcchnical collllrents' Ilowever'

¢
|レ



it is obscrvcd that inspite o1'repcated rcmindels evcn at Senior l.cvcl. O/o -l'cxtile (iornrnissioner,

MLrrnbai has lailed to rcspond.'fhis has causcd unclue clclal in taking a flnal decision irr this

casc. Accordingly, Committcc cxarnincd thc nratter and dccidecl to ratily the trortns lirr thc above

advapcc ALrthorisation as applied lbr. Irirrn is reclucstecl to propcrly' uraiulain the docttments / records

c.g. iteln rvise l)roduction and Cousurnption rccords ol' tlrc cxpon iteln undcr this advance

aut6orisatiol as rccord shall be aLrdited b1,a joint tcam ol-olllccrs alict'a pcliocl ol'six months flt'orn the

datc o1'publication ol'this Minutc on thc rvebsitc ol'l)GIJI'.
I{A conccrncd nray take necessarl action sub.icct to conrpliatlcc ol'tlthcr ttstral corrclitiotls.

Case No.:9/19/84-Al,C3/2016  Party Nalllc:IIASH10N
ACCESSORH3S

Mcct No/Datc:4/84-

AI′ C3/2018
24052018

Slatus:
l)cferrcd

I′ ic No/1)atc:()510399651   Dcrcr Date:HQ lrilC             RI′ A Filc
:01/84/050/00320/ノ M`17/       :05/23/040/00262/ノ M`17/       08092016                21062018

:∬RTttfT服 :C∬盟盲T鰤轟場i‖
1瀾魔11:W」

ls譜

[騰ば職よポril‖』嚇:

∬肌ξr器1謂蹴」Ⅲ :騒hrdwttFL雌闇 lξ:‖ハ :ちlPⅢ
誦にC“d“d b ttOW

Casc No.:1/21/84-Al′ C3/2016   Palty Na11lc:ARVIND LIMI′
Tl]1) Mcct No/1)atc:4/84-

AI′ (]3'2018

24052018

HQ「 ilC
:01/84/050/00406/ノ 卜`/117/

HQ「 ilC
:01/84/050/00487//ヽ M17/

HQ lfilC

t01/84/050/00488/ノ M`17/

RL´ A rilc

:03/94/040/00874//ヽ M17/

Status:
I)eferrcd

Status:
Dcferred

I′ ic No‐
ア1)atci03 10810241   1)Cncr I)ate:

02012017              21062018

Approvcd

RI.A rilc              Iッ iC No/1)atci08 10 138809  Dcfbr Dttcl

:08/24/040/00265′ /ヽ M17/       05 102016              07062018

DeCision : C'olnrnittcc considerc<J thc casc as pcr agenda alongrvith othcr rclevant papers and noted

that llrrn was allowe6 personal hearing a'd wiiS di'Iction to bii.g thc process llow chart' stagewise

wastageol'inp,tsandsamplecxportpinduct Asperfirlt't'sr.q,,.,ihcaringisdef-crrcdto0T'06'2018'
'l-hc clse stands del'erred for re-listing on 07'06'2018'

CaseNo.:19/25184-A:.r32016PartyNarrlc:KI.jSt]MGARMcctNo/l)ate4184-
CORPOI{41'}:ISPV'l"L'tl)' ALC3/20ltt

24.05.10 I tl

II縄∬[獅斑11111踊慰恵
脚構Ittli讐i蝋t‖Wi

cd for rc― listi113()i121 06.2018

case No.:20/25/84-Al」 C3/2016 Pally Nanlc:I′
OYAl.TEXTILE McCt NO/1)atci4/84-

AI′C3/2018MIIンLSI′「D
2405_2018

Lic NO/1)atci351 0045 101RLA Filc

i35/24/040/00048//ヽ M17/       31012017

T亀蹴ユ1出
・
電戦ll薄退電il露上∬雌‖覇鮮F

Munlbai has ttlilcd to rcspond. 
′
「 hiS has Causc(

レ     ダ     |レ



casc. ncc()r-clingl.v-. Cornrniltee examinccl the nrattcr and clecidecl to ratil'y tlrc rlortlrs lbr thc above

aclvarcc AutSorisatiul as applied lor. Irirrn is rccprcsted to propclly maintaitl the dtlcttrncnts / rccords

c.g. itcm wise Production and consurnption recorcls ol' the cxpo( itctn undcr this advance

authorisatiol as rccord shall be auditcd by a joint team of officcrs alicr a period ol' six months from

thc date ol-publication of this Minute on thc wehsite of I)GIII'.

RA colccr.ricd may takc neccssarl action subjcct 1o compliattcc ill'tlthcr ttsttal conclitiotls'

Casc No.:24/25/84-ALC3/2016 Party Namc:I´ OYAI′
'I｀ EXTll´ 13 MCCt No/1)atc:4/84-

Al.(13/2018MII′ LS I′ lD
24052018

Mcct No/1)ate:4/84-

AI′ (〕 3/2018

24052018

Mcct No/1)atci4/84‐

ノ`1′('3/2018

24052018

Approvcd

Status:
l)cferred

Status:
l)cl'crrcd

I IQ llilc Rt,A Filc l,ic.No/I)atc:35 10045 100

:o t)s+zosoltlo 4921AMll I :35:241040,'00 03 8i r\M I7i 3 I '0 I 20I 7

Decision : Comr,ittce considerecl thc casc as pcr agcnda along witlr othcr relcrvalll papers. 'l'his case

had becn rclcrrecl to the o/o J'extile cornmissioucr, Mumbai lbr thcir techrrical colnrrlents' I{owcver'

l2 it is obscrved that inspite ol'repcaterl rcminders cvcn at Scnitlr [.cvcl. o/o'l'cxtilc Couurissioner'

Mumbai has failccl to respond. fhis has causccl urrclue clclav in taking a llnal dccision in this

case. Accor.clingly, commitlec examincd thc nrattcr and clcciclccl to ratily the tlortls lbl thc above

advancc Autltorisation as applied lbr. I;irrn is rcclucsted to propcrlv tlraitttain thc docutncnts / rccords

c.g. item wise lrroductiori and Consuttlption rccords ol-. thc cxp()rt itcm r-rtrdcr this advance

authorisation as reoord shall be uuait"a r-,i u joint team of ofllccrs aftcr a pcriod olsix tnonths from

theclateofpublicationofthisMinuteonthcwebsitcofDGlr'I..
RA conccrn.a n uy-iut .,-,.""rrury actiott subject 1o compliancc of other usual oonditiotls'

casc No.:2/25/84-AI′ C3/2016  Palty Nanlc:「
ASH10N

A('CESSORH〕 S

l lQ I'ilc Rl 'A lrilc 
^ t ,1n t 

Lic No/l)atc:05 1040149 1 Dclcr Date:

13:01/tt4/050rc0470/nMl7/:05123104()1005l8lAMl7/03.02.201121.06.2018
Decision : committce considerecl thc casc as pcr agenda alongrvith :jT: j:.l-":jnt papcrs and noted

that 1r,n was allowed personal hcaring ancl wiih diiection to biing stagewise wastage of inputs and

sample expoft product, ltowever, no .",pu,,. rcceived fl.orrr tlrc l"lrrrr.-Cornrnittee decided to allow

anorher oppor-tunitllin" "ur" 
stands defcrrcd for rc-listing on 2l .06.201 8.

casc No.:49/25/84-ALC3/2016 Palty NanlciSUPIIIヽ
HOUSll

LIMITl11)

HQ File Rl'A File.. 
^\^tat 

l-ic'Noil)atc:06 10038555 Dcfer Date:

l4 :01/84/050/005 l7lAM I 7/ :0(t1241040100041i AM l7l 03 '02'2011 21 '06'2018

Decision : comrnittee considered the case as pcr agenda a.longwith other rclevant papers and noted

trrat trris casc hacr bcen referrea to otpp iJ. 
"on.,n-,.nil. 

NCr deciicd ro await trreir comments and defer

the casc. 'l-he casc stands dcferred for rc-listing on 21'06'2018'

case No.:36/25/84-ALC3/2016 Pal・
ty Na11lc:SUPititHOUSI]   MCCt No/1)atc:4/84-

ノ`1ン (〕 3/2018
LI MITEI)

24052018

譜脳%器
α0610038556 3F糀

.卵:

1)cciSiOn : COllllnittcc C01lSidCrcd thc Casc aS pcr agcnda alongヽ
Vith OtllCr rclcvatrt Papcrs and noted

Status:
I)cl'crrcd

151品

識児50Ю 0504仏M17
RI,A「 ilC

106/24/040/()()0391ノ M`17/

り ル
4 11)″

″
′



that this casc had bcen ref,errcd to DIPP lbr comnrents. NC dccidcd to await their cotnmcnts and defer

the casc. l'ltc casc stands def-errecl for rc-listing on 2l .06.2018.

Casc No.:23/25/84-A lJC3/2016 Party Nanloil,OYAl′
MH′ LSIン ID

FItXTH.li Mcct No/1)atc:4′ 84- Approvcd

HQl'ilC

:01/84/050/00491//ヽ M17/

Decision : Committee considcrcd the casc as pcr agenda along rvith othcr rclevant papcrs. fhis case

had becn rcl'crrecl to the O/o'l'cxtile Cornrnissiorrcr. Mutnbai fbr thcir tccltnical coll-llncnts. llowever,
l6 it is obscrved that inspite o1'repcated lcnrindcrs cvcn at Scnior l,cvel. O/cl'l'extilc Cotntrissioncr,

MLrmbai has lailcd to respond. l'his has causcd uncluc clelaf in taking a final dccision in this

casc. Acco1dipgly. Committcc examincd the nratter artd dccidcd to ratify the norms for the above

advapcc Althorisatiol as applied tbr. Irirm is rccluested to propcrll' tnaintain the doctttncnts / records

e.g. itern wise l)roduction and Oonsurnption rccords ol- thc cxport itetn uttdcr this advance

authorisation as rccord shall bc atrditecl by a joinl tcam of olficcrs aftcr a pcriod ol'six lnonths lrom

the datc oipublication of this Minute on thc r'vebsite of I)GF'I'.

RA conccrned rnay take necessary action sLrb-iect to compliance ol'other usual conditiotts.

Casc No.:28/25/84-Al」 (〕3/2016  Party Namc:I
MII′ LSI′TD

()YAI′ TEXTH′ E Mcct No/1)atc:4/84- Approvcd

RI,A Filc

:35/24/040/00054/ノ M`17/

AI′ C3/2018
24052018

1´ic No/Datc:3510045113

16022017

Dccision :(〕 onllllittcc considcrc(l thc casc as pcr agcnda alol18、 vith()t1lcr rclcvant papcrs l｀
1lis casc

had bccll rcfc・「1・cd to thc C)/o′ 1｀cxtilc Collllllissiollcr,Ⅳ Iumbai ftDr thcir tcchnical collll■
CntS. IIoヽ vcvcr,

17 it is obscrvcd that inspitc of rcpcated rclllilldcl・ s cvcn at Scll10「  I′ cvcl、 ()/o 
′
I｀cxtilc(3olll11liSSioner,

Ⅳlulllbai has failcd to rcspond. 1｀ his has causcd unduc dCla) ill taking a linal dcciSiOn in this

casc Accordingly,Col■ lnittcc c、 alnillcd thc nlattcr and dccidcd to ratitt thC nOrills ibr thc abovc

advallcc/ヽ uthorisation as applicd ibr iril‐ in is rcclucstCd tO propcl・
1、 lllailltaill thc docLllllCntS/1・ ccords

C・ 3 itCnl 、visC Production and COnsu:nption rccords of thc cxpol‐
t itCin undcr this advance

authorisation as rccord sha‖ bc audLcd by a joint tcain of()1■
ccrs ancr a pCriod of six inonths from

thc datc()fpLibliCatioll ofthis MillLite Oll thCヽ vcbsitc ofI)(〕
lr i｀ .

RA conccHlcd nlay takc ncccssary action suliCCt tO COinpliance ofothCr usual conditions.

casc No.:7/4/84-Al」 C3/2017   Pal■ y Nanlc:AUGtり SrAN
KNITWliAR PV.lI′「 I)

l8 
D"airiun : Cornrnitlec considerecl the casc as pcl' agenda alongrvith othcr rclcvant papers and noted

that llrn r,r,as skcd to fur,ish the CAI). Skctcli ol- the cxport proclucl. Committec notc thal firm not

tirrnishcd CAD ol't1e Exporl Product. Comrnittcc again dccided to clccidc to ask thc lirm 1o CAD

cxpofl pr.duct wilh requiremcnt of each input in Squarc lnctcrs rccluircd in tlte erpot1 product' 'l'he

caic stancls dcfcrrccl lbr re-listing on 2l 06'201ti'

讀
=ン

祠MM¨
非鮒…

HQ「 ilC
:O1/84/050/00496/ノ M`17/

HQ Filc

:01/84/050/00034//ヽ M18/

casc No.:19/4/84-Al」 C3/2017

RI′ A Filc

i35/24/040/00053//ヽ Ⅳl1 7/

RI′ A Filc

:32/24/040/00042/AM17/

Al´ C3/2018
24052018

Lic No/Date:3510045114

160220!7

Ⅳlcct No/1)atc:4/84-

AIン (〕 3/2018

24052018

I´ ic No/1)atci3210078129  Dcfcr Datc:

20032017              21062018

Status:
De l'e rrcd

Status:
I)cferrcd

, ″
レ



^ HQ「 ilC
:01/84/050/00046//ヽ M18/

Casc No.:2/6/84-A12C3/2017   Party NanlciBHAIRAT
ItXPORl S

RI′ AF‖c                I´ iC No/1)atc:0510402418  Dercr Date:
:05/23/040/00030/ノ Mヽ18/        02052017               21 062018

Decision : Conrrnittee considcrccl the casc as pcr agcnda alortgwith othcr relcvant papcrs and notcd

that Cornrlittce hacl asked altend 1he hcaring alongwitlr satnplc c\port itcm 2 and 3 alongwith CAD.

C'orrrnittcc clccidccl to allow one nrore chancc.'l'hc casc stancls dcl'crled lbr rc-listing on 21.06.2018.

20

Itl A Filc

:06/24/040/00007/ノ 1`｀418/

Mcct No/Datc:4/84‐        Approved
Λl´C3/2018
24052018

1´ ic No/Datc:0610038621

16052017
HQ lrilC

101/84/050/00050/AM18/

つ

3

4

5

6

7.

Decision : Cornmittee considerecl the casc as pcr agenda alongwith othcr rclcvant papcrs and noted

that reprcscltativc subrnittccl the sarnple cxport product and (lAI). l.aymarkcr alongwith calculation of

i,npu.imaclc. Accordingly, Cornrnittee alicr duc doliberation deciclccl to ratify the norms lor the above

advancc autltorization on onc time basis as undcr:

Export Protluct : Long tloot Made fiom Artiflcial l'eathcr

Import ltcm

IIF 5035  EInbossed Ptり   Iン CathCr 、vith

Ya」9uS w堕 919MM52'L_      _
II「  5035 Anillcial l′ catllcI  PtJ Iン CathCr

Wiい Var彗)usCJ9[Q2NlM52‐  _   __
IIE08‖ 193堕亘n3■りQ・6MM,2'1_  __
I′ lJ MiCr(2ibrc l′

ipin3 0 1MM02'1   _
lil)tl With gttllvas 13acki咀    _   _
423 Nai123 MM          _   _
AjS IIさ ci ttith l｀ 6p tth in 3 Si/cs in

Ｓ
．
Ｎ

Ｌ

８
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一　
一　
　
一　
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r ariotts cttlot'
Nvlorr lilr
Ztt L整___

RA conccrned may take neccssary, action subject to compliarrce ol'othcr usual conditions'

Case No.:15/10/tl4-ALC3/2017 PaltyNamc:JPM l,xPoR'ls McctNo/Datc:4/84-Al',(13/201tt Closed

PItlVAl'[ LtMIl'l:l) 24 0-5'2018

HQIlileRl,AFilcl,ic.No/Datc:0210207693
:01/84/050/00llti/AMl8/:0224104()100057/nMl8/|6.06.2011

2l Decision : cornt,ittce considered the case as pcr agencla alongwith other relevant papers and heard

repre sentativc appcarcd for the personal hearing, whorn informcd that they havc surrendered the above

adva*ce authorisalion due to cancellation ol'ilrc order by the brryers. Accordirrgly' NC dccided to

closc the casc.

I{A conccrned may take necessary action subject to compliance ol'other usual conditions'

Case No.:22/8/84-AI」 C3/2017  Palty Namc:SIIAHlltXPORTS  MCCt No/1)atci4/84-
AI′C3/2018PvT LTl)
2405201822

岬
，

Approved

RI´ A Filc

ダ

I′ ic Tヽ o/1)atc:()510403285



Ar
:0 I /84/050,00089/AM I 8i

HQ IrilC

23 :01/84/050/00144/AM18/

Dccision :(〕 onllllittcc

rcply ol｀ thc llrnl datcd

dccidcd t()a、vait tllcir

21062018

:05124/095/00022//ヽ Ⅳl1 8/ 30062017

Decision: Comptittcc consiclercd thc casc as pcr agettcla alongwitlt othcr rclcvant papcrs and

cleciclcd to ratil'y thc nonns lbr thc abovc advartcc authorisatiott as applicd lbr as pcr CAI) lbr I')xport

Itcm i. (iirls Skirt (Styte No.ltltl399-1613 &" 154510-161.i) 2. llabics (larmcnts (Skir1)-(Style

No.188399-7613 & 75440-1613). (;SM ShoLrld malch in import ancl cxpotl.

RA conccrned to takc further ncccssary action subject to cotttpliattcc o1'othcr ttsual conditions.

Casc No.:5/12/84-Al,C3/2017  Party Nanlc:CI.
IN「 1う RNA F10NAI′

Mcct No/1)atc:4/84-

ノ`1′ (〕 3/2018

24052018

l′ ic No/1)atci()510403361     1)cfc・ rI)atel

07072017               21062018

Status:
l)cfcrred

Itl′ A Filc

:05/23/040/00149//ヽ M18/

C01lSidCrCd thc c〔 lsc as pcr agcnda alon3、
′it11()tllcr rclcvant papcrs and notcd

17.0420181・ ccciヽ rcd alld sainc 1las bccn ik):‐ 、vardcd to l)IPP ibr colllnlcnts.NC

conlnlcnts alld dcrcr thc casc    lllc casc stands dcfcrl・ cd ilor rc― listil18 0n

RI′ A Filc

:07/24/040/00163/ノ M`18/

RI A Filc

134/24/040/00264/ノ M`18/

Status:
De ferred

I′ ic No/Datc:071011211l   Dcfcr Datc:

07092017              21062018
HQ lfile

24 :O1/84/050/00318/ノ
M`18/

HQ「 ilC

25 :01/84/050/00321/AM18/

261品品掲50Ю 0403ハ M18/

Casc No.:21/24/84-ALC3/2017  Pal・ty Nanlc:PRET INTERPRI]I Mcct No/1)atc:4/84-

CIッ 0′「 HING PRIVATIt      Al′C3/2018
1′IMITIJI)               24052018

lttY↓ a『:Ⅲ ∬ Ъ:思 :「胤 1梶ltt Ti∬ :I::‖ :i甘lilL譜 :l∬寝 需 ∫:;議111∬ il

the cxpoli prodLICt,ho、 vevcr,no rcsponsc rcccivcd fl・ olll thc lll・ lll.(〕 ollllllittcc dccidcd to a‖
o、v anothcr

oppoltlinity.・ 1｀hc casc stands dctrrcd foF rC― listil18 0n 2 1 06.2018.

lil'Wj∫讐‖:胤:C∬∬詰
ri:」軍ξl潟磁i‖T濯l忠11:1認」

ls腎

[:為l∬猟ポ:ド il‖t:電i:

:1酬∫r:l::ll溜■1」Ⅷ:■lrdwtti::::Ⅷ11:・:‖」|お:獅∫
°mmm∝
“
d“d b JЮw

(3asc No.:24/24/84-Al,C3/2017  Party Nalllc:SHRI SHIV
SHAK′ 1｀ I PRINTS AND

「
ABRI(〕 S

RI′A File

i33/24/040/00009/ノ Nヽl1 8/

Mcct No/1)atci4/84-

Al′ ('3/2018

24052018

Iン iC No/Datci3310030413  Defcr Date:

04 122017              21062018

Status:
l)cl'errcd

I´ ic No/1)atci34 10043756   1)cibr l)ate:

28 122017              21062018

Status:
I)cferrcd

Case No.:19/26/84-AI」 C3/2017  Pal■y NalnciSURIt SA「 E′ lY    McCt No/Date:4/84-

lN DIA PVT LTD           AI′C3/2018
24052018

Decision : Comntittee considered the casc as pcl' agenda alongrvith othcr rclcvant papers and noted

tliat this casc had bcen referred to DIpp for commcntr. Nc clccidcd to await their commcnts and defer

the case. 'f he casc stands dcfcrred for re -listing on 21 .06.201 8.

27 (〕 asc N().:4/24/84-Alン (〕3/2017 Part、′Nal1lciMANJUSRIEll I)AS Mcct N()/1)を ltc:ιl/84-

g,
Status:



⌒

Al′ C3/2018

24052018

RI.A Fllc                l′ iC No/Datc:0210208098  1)cibr Datc:

:02/24/040/00155/AM18/       04012018              21062018

Decision: Comrnittec considered the case as pcr agenda alotrgwith othcr rclevant papcrs and decided

to ask thc ljnn to l'urnish the follorving inlbrrnation:

i. Manufacturing process indicating stagc wise wastage ol- raw materials.

ii. lmport conlenl in the each expotl product separalcly' 
.

iii. completc calculation for requirement of import itcm in cxporl product'

l'hc casc statrds dcfcrred for rc-listing orr 21 '06'201 8'

HQ「 ilC
:01/84/050/00301//ヽ M18/

Casc No.:1/24/84-Al」 (〕3/2017   Party NanleiltltSP()NSIVi
lNl)US′ llヽ IES Iン TI)

HQ lrile

:01/84/050/00298//ヽ M18/
RI′ A「 ilc

103/95/040/00836/AⅣ l18/

Mcct No/1)atc:4/84-     Approved
ノヽ1.(〕 3/2018

24052018

1ン ic No/Datc:0310818308

08012018

Decision : Comttr

cue ll'otn SION tl-;
Itcnr ol'
lirport

「
abrlc

(〕 oatcd/

3oun(:ing

with PV(〕

RA conccrned to take further necessary action subject to compliance o1'other usual conditiotrs'

CaseNo.:7/24184.A1'C3120|lPartyNanre:GLoBALMoDtjMectNo/I)ate:4184-Approved
AND ACCESSORIES PVl'' AI,C3I20I8

L]'D. 24'05'2018

HQFileRl,AlrilcI,ic.No/Datc:0510405318
:01/84/050/00304/AMl8/:051231040100,395/nMl8/11.01.2018

Decision : commiltee considered the case as per agenda alongwith olhcr rc-levant papers and noted

,o that repty of thc tlrrn received. Accordingly, co,nmlttce dccidcd to ratify the trorrns for the above

-' 
advancc atrthorisatiotr as under :
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GSM ShoLrld match in imporl and expo(.
RA conccrned to takc further neccssary action subject to contpliancc of othcr usual conditiotls.

Case No.:12/24/84-Al」 C3/2017 Party NalllciK H Iう XPORl｀S   Mcct No/1)atc:4/84-

INI)IA PitiVATlll′ I MITltD,   AIン (〕 3/2018

24052018

HQ lrilC

iO1/84/050/00309/AM18/

Dccision : Cornmittec considerecl thc casc as pcr agenda alongrvith othcr rclcvant papers and noted

that this casc haij becn rcl'erred to I)IPP lbr commcuts. NC clccidcd to await thcir conttnents and defer

thc casc. l'hc casc stands dcf'errecl lbr rc-listing on 2l .06.201 tt.

Casc No.:9/26/84-AIノ (〕3/2017  Pal・ly Namc:ABHISHRI       McCt No/1)atc:4/84-
PACKAGlNG PRIVATE    AL′ C3/2018
LIN41TIED                  24 05 2018

Approvcd

RI.A Filc              l′ iC No/1)atc:0310818630
:03/94/040/00770//ヽ N418/       19012018

HQ「 ilC
:01/84/050/00393/ANl18/

RI A lrilc

:04/24/040./00210/ノ Mヽ18/

ltcnl oflmport

l PolyI〕 ropylcllc(〕 o― polynlcr

(13D265MO,BJ368MO,I〕 11961 MO、

PPz9β 313)

2ュIJcr(Sir9,PC,1lCatiOni_N95)_
3ュlⅢ「(野ir9,p鯉 119憂 91:― ド

`)8)4 Slidcr(SizC Spcci「Icatioll:‐ No 8)

(StoLht)__ __ __ _
5 412Pcr(SiZC SPttil任些19L I N`)・ 5】

6乙 ivcr(助 4 5pQ9JCll10,LINo 8)
7.理

`lo4ヴ

Pqy9,rr EobriQ(8095M

8 「 SA I′ ock

9 NVhccls

10. Pull IIandic

ll Iン030 PI]"  __ _

ltem oflmport

l  PolypropylcllC Co― polylllcr

_〔 131)265M(2,3J368MO、

Status:
l)cfcrred

Lic No/Date:0410163903  Dcfer Date:

16012018              21.062018

Quantitv
rcconlmcn(lctl for
unit productirtn
2.37(r kgs

Nct to llCt

Nctt()nCt

Nct to llCt

Nct 120/。

Nct 120/0

112104_Sq.lrt壁
_

Nctto net

Nc1 to ttct

Nc1 to rtcl

Nct to ttct

Quantity
rcconlnlcndcd■ )r

unit pr()duction

1 837k(IS

Decision : Cornmittec considerecl the case as pcr agenda alongwith othcr relcvant papers and noted

that firur has givcn imporl conteut of tlre raw matcrial in thc cxporl procluct. l]ascd on the Charlered

I;pginccr's Ccrtilrcate & thc additional inlbrmation fulnishcd by'thc llrm. thc Cornrnittec decided to

ratll.v thc porms fbr the above aclvance authorisation as pcr I)lPP lvrittcrt collllttctlts vidc thcir Ir. No.

7 llSl t2)ll'l- l'SW datcd 09.05.201 8 as trnder' :

1. llxport item:

Itcm ol'
Exporl

Suitcase
Madc ol'PP
(l)xpandablc-
77 CM)

2. Export item:
Itcm ol'
Exporl

Suitcasc
Matlc of l'l'

Quantitl
(numbcrs )

14()0()

Quanti● `

(n unlbCrs

1350()
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⌒



^

Nct to nct
Net to rtcl

Nct to Irct

Nct1 2%
Nct 12シ 6

1.4696 sq. tneter

Nct to nct
Net to nct
Nc1 to nc1

Nct to nct

|

(ExPan〔 1をlblc―

67(〕M)

211轟掲5m“撤MⅣ

Case No.:14/4/84-Al」 C3/2018

33 HQ lrilC

:01/84/050/00066/AM19/

3. Hxport ltem

Itcm of
ll,xport

Suitcasc
Madc of l'}l'
(llxpandablc-
ss cM)

10. Pull I landlc

I l. Logo Plale

Casc No.:39/24/84¨ Al」C3/2017 Pal・ tv Nanlc:GOKUI′

POl′ YMliRS PVl lンTI)

BI;961 MO,PP7033E3)

2_』 lid9二
1ヽィ9カ」墜40nL_No.5)

3_多 lidCt(亀ZC Spttitta」 91三 ―No§ )
4 Slidcr(SizC Speci「lcation:― No 8)

ftraigllt ____
5ゴ ippT(コィ9 SEFin91tiolI~N(215)
6 zipp牲 (§i/9 Spri■11● 1:― N9,8)
7  Pl」 (〕 oated Polycstcr irabric(80

≦1)ML_  _ _  _   _
8_]｀ S/｀

1コ
OCk    _  __

9  ヽヽ/1lccls

10 PL:H IIandlc

l llJツ980 pl■ c  _ _   _

Quantitr, Itclll of lmport

(numbcrs)

1750[ - f t. lutulrropylenc 6:6-polymcr'(l]l)265MO.
I〕J368MO,13E961M9.PP70331:β )

2 Slidcr(理ィc SP991lC4i()n:_N05)
3 wcr(5レ9 SpCC聾41(2n:_N08)
4 Slidcr(SizC SpcCiflcttioni― No 8)
(Strargl rt)

5. Zippcr (,Siz-e Spccific4ion: - No 5)

6. /)ppcr (Siz-e Specifioation: - No Ii)

7. l)U ( oatcd Pollcs_ter I;abric (tt0 GSM )

8 1｀ SAl′ ock

9 Vヽhccis

RA concorrred to take lurther necessary action subjcct to cotnpliattcc of othcr usual conditiotts.

Mcct No/1)atc:4/84-

AI′ C3/2018
24052018

Status:
Dcferred

RI′ A「ilc               I′ iC No/1)atc:0510405435  Dctr Datc:
:05/23/040/00417//ヽ M18/        2401 2018               21 062018

Decision : Co1nmittee considerecl tlre casc as per agenda altlngrvith othcr relcvant papers and noted

that this casc had been referred to l)lPP lbr comrnents. NC dccidcd to await their conlments and defer

the casc. 'l'he casc stands deferrecl lbr rc-listing on 2l '06'2018'

Decision : Conrrnittee cclnsiderccl thc case as per

Palty NanlciSAFli l'I′ EX
INTERNA′ 1｀ 10NAI′ I.TD、

RI′ A「 llc
:56/24/040/00005/ノ｀` 418/

Mcct No/1)ate:4/84‐         Approved

AI´ C3/2018
24052018

1ンic No/Datc:5610005332

24.012018

agcnda alol18｀Vith otllcr rclcvant papers and

性 β
0

||)′
″́́́"′



⌒

decidcd to ratify tlrc norms lbr thc above advancc authorisation allorving thc wastage ol- l0%.

RA conccrncd to take lurthcr neccssary action subjcct to cotnpliancc ol'otllcr usual conditiotts.

Case No。 :46/24/84-Alノ C3/2017 Pal‐ tv Nanlc:V K A POLYMERS McctNo/Datc:4/84-
PRIVATll lン IMITI]D       Al´ C3/2018

2405.2018

Status:
Deferrcd

RI´ A Irilc                 Lic No/Datci32 10078380  Dcfer Date:
:32/24/040/00045//ヽ M18/        29012018               21 062018

Slatus:
l)efcrrcd

勢19臓掲511/00期 AM Ⅳ
Decision : Contrnittcc considered the casc as pcr agenda alongwith othcr rclevant papcrs and notcd

that this casc had bcelt rel'errcd to I)lPP lirr cornnrents. NC clccidccl to arvait thcir cottttt-tcnts and defer

the case. l'he case stands dcferrcd lbr rc-listing on 21.06.201ti.

Case No.:45/24/84-Al」 C3/2017  Pally Nanlc:AM RI′「 I]XP()RTS  Mcct No/1)atc:4/84‐

PVT LTI)               AI′ C3/2018
24_052018

HQ Fllc

:01/84/050/00342/AM18/

RI′ A Filc

:02/24/040/00173/AM18/

I′ ic No/1)atc:0210208177   1)efer l)ate:

30012018              21062018
35-- 

Decision : Cornrnittce considercd thc casc as pcr agcnda alongwith otltcr rclcvant papers arrd noted

that llrrn was askecl to furnish the itern rvise calculation ol-quantity/wcight of cach input in cach of

thc exporl product and sample o1'the cach export itern alongwith stagc wise wastagc for cach cxport

prodLrct. No reply rcccived li.orn 1he f irur, Comrnittee dccidcd to scnd a rcmindcr and def-er the case.

'l'he casc stands del'crred for re-listing on 2l.06.2018.

Case No.:10/25/84-Alフ C3/2017 Pal・ ty Nanlc:REAI′ KNI′ l｀

FASH10N

HQ Fllc

:01/84/050/00362/AM18/

Mcct No/1)atc:4/84‐

AI′ C3/2018
2405.2018

Status:
l)cfcrrcd

Dccision : Conrrnittcc considered the casc as pcr agenda alongwith othct'rclcvant papcrs and decided

tcl ask 15c finn to furnish CAD and samplc cxporl product frrr cxamitration of thc case. 
-l'he 

case

stands dcf-erred lor re-listing on 21.06.201 8.

Case No.:13/ 4184-Al,C3l20l8 Party Narne:SAFI: I'l.EX Mcct No/Dat e"4184- Approved

IN'I'ERNNTIONALI,TD., ALC3/20I8
24.05.201 8

RL′ A Irile                  l′iC No/Datc:3210078387  Dctr Date:

:32/24/040/00046//ヽ M18/       02022018              2106.2018

RL′A Filc              I′ iC No/Datc:5610005343
:56/24/040/00042//ヽ M18/       02022018

"18晶捻5m∞“
MMp

Decision : Comnrittee corrsiderccl thc case as pcr agcnda alorrgwith other relcvant papers and

decided to ratify the nolns for the abovc advance authorisatiorr allowing the wastagc of l0%.

RA conccrned to take furthcr necessary action subjcct to compliancc of other usual conditions.

Case No.:8/2 StB4-At,C3l20l7 Party Narne:llASAN'l' INDIA Mcet No/Dat e:4184-Al'C3/2018 Status:

INC 24.05.2018 Deferred

HO F ite RLA l,ile l.ic.No/l)atc:05 10405542 Dcfer Date:

38 
'oits+los0/00360/AMl8/ 

:05123t0401004361Awtll: 06.02.2018 21 06'2018

Decision : Committee considered tfte case as pcr agencla alongwith othcr relcvant papers and dccided

L■   |レ



^ stands dclcrrcd lbr rc-listing on 2l .06.201 8.

(〕 ase No.:10/26/84-

Al′ C3/2017

Party Namc:ABHISHIζ I      N4cct No/1)atei4/84-AI′ C3/2018  Approved
PACKAGING PRIVAT11    24 05 2018
LIMIII]D

HQ Filc               RLA lfile               l′ ic No/Datc:0310818923
:01/84/050/00394/AM18/     :03/941040/00876/ノ M`i8/      06022018

1)ecision :(3onllllittcc considcrcd thc casc as pcr agcllda alo118｀Vith othcr l・ clcvallt papcrs and noted

that ll日 11 1las givcll illlpon cOntcllt of thc raw lllatcrial in thc cxpol■ product.Bascd on thc Chartcred

lingillccl・
・
S(〕 crlincatcぷι thc additional inforinatioll lbrilishcd by thc flrm,tllc Collllllittcc dccidcd to

ratitt thC non■ s for thc abovc advancc authorisation as pcr I)IPI)writtcn colnlncnts宙 dc thcir F No.

7/131/2018-′ FSW datcd 09.05.2018 as undcr:

1.Export item:

39

item oI -

Export

Su itcasc
Madc o1'PP
(trxpandable-
77 CM)

2. llxporl item:

I(cm ol'
l}port

SLlitCasc

Madc ol｀ PP

[〕xpandable

(67 CM)

Quantitl
(numbcrs )

Quantity
(numbers )

Itcm o1'Import

I . -Polypropylcnc -o-polvrncr' ( t] I)265 MO.
BJi68MO. Il1196 I MO. PP7033tj3)

l. Slider'(Sizc Spccillcation: - No 5)

3. _Slider (Sizc Spccilicatiotr: - No. It)

'4. Slider (Sizc Spccillcation: - No. 8)

7  PU Coatcd Polyestcr「 abric(Lining)

三

“

l空型91/-1堕___ ____
8.TSA L99k  ___ ____  ～―― 一
9  Whcels

r

Nct to nct
Nct to nct
Nct to nct

l.4OqO sq. neter

Nct to net

Quantity
rccommended
frrr unit
protluction
1.837 kgs

Vタ l1/

12000



⌒

Nct to ttct
Net to rtct ≡:∃E II

3. llxport item:

Itcm ol'
Export

SLlitCasc

Madc ol｀ PP

Expalldablc

(55(lM)

||=罫智‖
C

Quantily
(numbers )

Itcm ol'lmport

I   P()lypropylcnc Co― polylllcr(131)265M(),

I〕、1368M().131t961ン 1(),1)P7033113)

2. Slidcr (Sizc Specillcation: - No. 5)

3. Slider (Sizc Specilication: - No. tt)

4  Slidcr(Si/C Spccillcationi― No 8)

( Straight )

5 Zipper (Sizc Specil'rcation: - No. 5)

6. l,ipper lSizc Specil'rcation: - No. ti)

1. Pti Coatccl l)olyestel lrabric (l.ining)
((;sM 80 ' /- l0%)

Lッ ic No/1)atc:0510405590   1)c6er l)atc:

08()22018              21062018

Mcct No/1)atc:4/84‐

Al.C3/2018

24052018

Mcct No/1)atc:4/84‐

ノヽI′C3/2018
24052018

1′ ic No/1)atc:0310819066

09022018

Quantity
recommcntlcd
lbr unit
production
I .001 l((is

Nct to nct

Nct to nct
Nct to nct

Nct 120/0

Nct 12%
l.0571 Sq.mctcr

Nct to llCt

Nctto nct

Nctt()nct

Nctt()nCt

Status:
I)efcrrcd

Approvcd

RA conccrucd to take furlher neccssary action sut-rjcct to contpliatrcc ol'othcr usual conditions

Case No.:2/1/84-Al」 (〕3/2018   Party Nallnc:DI)lt(10R H()MI]  Mcct No/1)atci4/84‐         Approved

FAI〕 RICS PVT I′ Tl)        AI′ (13/2018
24052018

HQ Filc                RIッ A Filc               IンiC No/1)atc:0310818933

:01/84/050/00002/ノ Mヽ19/       :03/94/040/00899/ノ l`νl1 8/       06022018

Decisi()n : Co11111littcc considcrcd thc casc as pcr agcllda alol18、vith otllcr rclcvant papcrs and

dccidcd t()rati″ thC nOnns ibr thc abovc advancc authorisation as applicd mr.GSM should match in

Hllpo1l and cxpol■ .

RA conccHlcd t(〕 takc ftlnhcr ncccssary action suLicct t()COnlpli創 lcc of OthCr usual condhions

ft. 'l'SA Locli
9. _ Whcsls
10. ['ull tlandlc
I l. l.ogo Platc

Casc No.:25/25/84-ALC3/2017 Pal‐ tv Nanlc:R K HANDi′ 00M
ACCESSORIES PIRIVATIt
LIMITED

RIン A Filc

:05/24/040/00560/ノ M`18/引11轟電5げ∞ン7AM Ⅳ

Case No.:8/26/84-A IJC3/2017

42

HQ「 ilC
:01/84/050/00392/ノ Ⅳ`l1 8/

シ

Decision : Coprrnittee considerecl 1hc case as pcr agencla alongwith otlrer rclcvanl papcrs and noted

that ljrrn was rcqucsted to lirrnish the sample cxpofl producl. Comrnittcc dccidcd to scttd a rerninder

and dcl-cr thc casc. l'he casc stands clel'crrcd for rc-listing orr 21.06.201[i.

Party Namc:ABHISHRI
PACKAGING PRIVATE
LIMITED

RI′ A lrilc

:03/94/040/00892/ノ M`18/

ダ |レ
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Dccision : Cotlrnittce considerccl tlrc casc as pcr agcnda alongu itlt othe r rclcvant papcrs attd noted

that flrrtr has givcn itnporl colttctrt ol'tltc rau'uraterial in thc cxpoll prclclttct. lJasccl on thc Chartcred

Iinginccr's Cerlil'icatc & thc additional inlbrrnation lilnishcd by tltc llrrn. thc Cotnmittec decidcd to

ratify thc uorms lbr the above aclvancc authorisatiou as pcr I)ll)t'rvrittctr ctltntnctrts vidc thcir Ir. No.

1ll3ll20l ti-'l'SW datcd 09.05.201 ti as ttuder :

l. Firport itcln:

2.

Itcm ol'
F)rport

S u itca sc

Madc ol'PP
(Non
I:,xpanclablc)
(ss cM)

lirport
Itcm ol'
l)rport

SritC*" 
- -

Made ol'PP
(Non
Iixpandable)
(66 CM)

J. Export itcm:

Itcm ol'
Hxport

suiiior"
Made of PP

(Non
Expandable)
(7s cM)

Quantitl'
(numbcrs )

2()000

Quantitl'
(numbcrs )

12500

QuantiQ
(numbers )

-it"n, 
or im-port

l .l'olypropylcnc ((lo-polyrncr Motrldirrg
(i rarlc)
2 Slidcr (Sizc Spccilrcatiotr. - No. 5)

i.Slidcr (.Sizc Spccilication: - No. ti)
4./.i1'tpcr (Sizc Spccillcatiort: - No. 5)

5.Zippcr (Sizc Spccilicqtion: - No. ti)
6.l'}tl (loated Polyestcr Fabric (l.irring)

(qSM理ノー10%)
7.1SA L_ock

tl.Whccls
9.1'ull Ilandlc

I tcrrr of Import

I .Polypropylcnc (Co-polylner Motrlding
Cradc)
2.Slidcr (Sizc Spccification: - No. 5)

3.Slidcr(Sizc Spccification: - No. [l)
4 Zrppcl{Sizc Spccilication: - No. 5)

5.Zippcr (Sizc Spccilicalion: - No. tt)

6.PLi Coatcd I)olyestcl Fabric (Lining)
(CSM 80 rL l0%)

l.!_SA I.,9c!
S.Whccls
9.1'ull Ilandlc

Itcnr ol'Imporl

I .I)olypropylcnc (Co-polytttcr Moulclittg
Crarlc)
2.SIid_cr'(Sizc Spccificatiorr: - No. 5)

S.Slidcr (Sizc Spccificatiott: - No. It)

4./.ippcr (Sizc Spccilicaliort: - No. 5)

5.Zippcr(Sizc Spccilicatiort: - No. 1l)

6.1)t-l Coatcd Poly'cstct' Irabric (l,ining)

((〕 SM 801/― 10%)

7.´ 1｀ S/ヽ 1ッock

_ | tt.Whccls

Quantity
rccommcnded for
unit production
1..i335 kgs

Nct to rtct

Nct 1o nct
yc1 r2%

Nct 12%
l-r3, Sqr""t*

Nct tcl nct
Nct to nct
Nct to nct

Quantiけ
recommcnded for

■,it prOluctiO聖  __
19635 k3s

Nctt()nCt

Nctto nct

Nct 12ツ 6

Nct 12ツ 6

1463  .11lctCr

Nct

Nct

Nct

to nct
to nc1

to nct

Nct to uct

Nct 120/0

Nct 120/0

Nct tcl trct

Nct to nct

17500

メ |レ
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Item of [mport

f .f'oVpropJlcnc (Co-polynrcr Mou ld ing
Gredg)

-2.S_!icler 
(Sizc Spccification: - No. 5)

3_rS_!iclcr (Sizc Spccific49lt, No 8)

4.Zippcr (Sizc Spc_cification: - No. 5)

5.Zjppcr_(Sizc Specificatiott: - No. 8)

6.PU Coated Polyester F'abric (l.ining)
(q!ryr 80 F/- lo%)
7.TSA l.ock
tl.Whccls
9.Pull llandlc

rie-m of irnport

I Nct to rrct ]

Approved

Quantity
rccol■ mcndcd for
unit prOduction

19635

Nctt()nCt

Nct to:lCt

Nct 12ツ 6

Nct1 2%
1.463 Sq. rneter

Nct ttl trct

Nct to nct
Ne1 tcl net-

コ コ亜Шlm9
RA corrccrncd to take furthcr necessary action sub.icct to compliancc ol-other usual conditions.

Casc No。 :11/26/84-

AIノ C3/2()17

HQ lrilC

101/84/050/00395/ノ M`18/

Palty Nalllc:ABIHSIHtI    Ⅳlcct No/1)atc:4/84-

PACKAGING PRIVATE  AIン C3/2018
LIM ITED            24 05 2018

RLA Filc             Lic No/1)atc:0310819065
:03/94/040/00895/ANl18/   09.022018

Itern of Import

I . Polypropylcnc (Co-polyrrtcr Motrlding
(iled.) 

_
2.S_!iclcr (Sizc Specification: - No 5)

_3.l!licler (Sizc Specificalron: ; No. 8)

4!1ppcr (Si'4c Spccificalion: - No. 5)

!,Zlpp", (Lizc Spec_tlcation: ; No tl)
6.PU Coated Polyester Fabric (l.ining)
(GSM tlo-r/-10%o)

7, ! Sr\ l.9ck

_tl-Whecls
9.Pull I landlc

Dccision : Committee considercd the case as pcr agenda alongrvith othcr rclevant papcrs and noted

that lirrl has givcn imporl contcnt of thc raw nralcrial in thc cxpotl product. Ilascd tln the Chaftered

Iinginccr's Certil'icate & thc additional inlonnation llnrishcd b1 lltc flnn. thc Cornrnittee dccided to

ratify thc nonls 1br the above advance ar,rthorisation as pcr I)l[)[) writtcn cotnntcnts vide thcir F. No.

1 l13ll20l 8-'l'SW clated 09.05.201 tl as utrdcr :

l. [-rport itcnr:

”
付

item of -
Exprlrt

Su itcasc
Madc ol'PP
(Non
l:xpanclable)
(ss ('M)

2. Exporl ilem

Item ol'
Export

Suitcasc
Madc ol'l)P
(Non
lixpanclable)
(66 CM)

Quantiヽ

(numbers)

20000

<2uantit'r
(numbcrs,)

12500

ΨＨ
ゞ

■

い
‐‐ｏｍ呻 畢 ] 1鋒i織li‖11

ウ ダ
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ハ

Su itcasc
Madc ol'PP
(Non
Expandable)
(75 CM)

2.3835

Nctto nct

Nctto nct

Net+2%
Net+2%
1.991  Sq lllctcr

Nctto nct

Nctto nct

Netto nct

]
17500

8.Whccls

91)uH IIandlc

RA conccrned to takc furlhcr necessary action subjcct to cotnpliancc ol-othcr usual conditions.

隔 而 c百

(〕 asc No.:48/24/84-

AIコ C3/2017

Casc No.:16/25/84-Al′ C3/2017 Patty Namc:GAUitAV
INTERNAT10NAl.

L Polypropylcrrc (Co-polyrncr Motr lding
Grade-)

2 St.rler (Sizc Spccillcatiort: - No. 5)

3_.S]ic!_er_1$gc Spccilication: - No. 8)

I tZ:ppcl_Gizc Spccilication: - No. 5)

5sz.1ppc1(Sizc Spccilication: - No. 8)

6.PU Coated Polvcsler Fabric (l.ining)
(GSM 10+/― 194)___
7.TSA Lock

Mcct No/Datc:4/84-

AIンC3/2018
24052018

Mcct No/Datc:4/84‐

Alン C3/2018
2405.2018

1′ic No/Datc:3210078400

12022018

Pany NameiREAI′ KNH     Ⅳlcet No/1)atci4/84‐ ALC3/2018 Status:

「
ASllI()N                  24 05 2018                  Deferrcd

HQ Filc               RLA File              I′ iC No/1)atei3210078404     Dcfer Date:
:01/84/050/00345/AM18/      :32/24/040/00051/AMi8/      12022018                  21 062018

Decision :Collllnittcc considcrcd the case as pcr agcnda along、vit1l othcr rclcvant papcrs and noted

that 「 l ri]l has bccn rcqucstcd to providc thc nct 
、vcight ol｀ thc illputs itcll1 1lo l and Consumption

clailllcd bcillg knittcd fabric. Co111lllittcc dccidcd to scnd a rclllllldcr alld dcfcr tllc casc. Thc case

stands dcrc・ 1・rcd llor rc― listi118 0n 2 1.06.2018

HQ「ilc              RIッA File             l′ iC No/1)atc105 10405617

45 :01/84/050'00368/Aヽ 418/       :05/23/040/00447/ノ
lヽνl1 8/       12022018

Dccision : Conllllittec considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

dccidcd t()ratiサ thC nO「 1■ s for thc abovc advancc authorisation as applicd ibr as pcr CAD(Style

No 469667,472983,470195、 472988,472981).(〕 SルI Should illatch in illlpo■ alld cxpo■ .

RA conccrncd to takc ftltthcr ncccssary action suttcct tO COinpliancc ofothcr usual condれ ions

46 11∫|):50/00380/AN418/

Case No.:16/3/84-

ALC3/2018

HQ「 ilC
:01/84/050/00030/AM19/

Case No.:28/25/84-ALC3/2017 Patty Namc:OPI]RA GI′ OBAI′   Mcct No/1)ate:4/84-

PRIVATE LIMITlll)       AL′ (13/2018
24052018

I)ecision : Comrlittec considcrccl the casc as pcr agcncla alongwith otltcr rclcvant papcrs and

dcciclccl to ask 1hc llrm lLrrrrish thc CAD. Skctch. llrcasurcnrcnt chafl cxpofl product fcrr examination

ol'thc casc. 
'l'hc casc stands deferrcd lbr re-listing on 2l .06'201 8'

RLA「 ilc
:05/24/040/00565//ヽ M18/

Party Namc:AMBIKA
COTTON MlLLSI′ IMll｀ itD,

RLA「 ilc
:32/24/040/00050/AM18/

Status:
Deferrcd

I´ ic No/1)atci05 10405620   1)efcr I)ate:

12022018              21062018

Approved

Approved

47
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⌒
   I)ecision : Coinillittcc considercd thc casc as pcr agcnda alon3With Other rclcvant papcrs and

dccidcd to ratitt thC nOrms for thc abovc advancc authorisation as applicd for

RA conccrncd to takc funher ncccssary action suttCCttO compliancc ofothcr usual

Case No。 :27/25/84-       Party Name:MAGNOl.IA    Mcct No/1)atc:4/84-        Approved
ALC3/2017           MARTINIQUE CI′ OTHING  AI′C3/2018

PRIVA 「́ E LIMITEI)     24052018

HQ Filc             LA Filc             lッ ic No/Datc:0510405640

48 :01/84/050/00379/AM18/     :05/24/040/00580/AM18/      13022018

1)ecision : Col■ nlittcc considercd the casc as pcr agcnda along、 vith other rclcvant papcrs and

dccidcd to ratitt thC nOrms for thc abovc advancc authorisation as applicd for as pcr CAD.GSM

should lnatch in illlport and cxpolt.

RA conccrned to takc funhcr neccssary action suttCCttO compliancc ofothcr usual

Case No.:12/25/84-ALC3/2017 Palty Name:RICHA GIン OBAL  Mcct No/1)atc:4/84‐      Status:
EXPORTS P.Iン TD         AI′ C3/2018           Deferred

24052018

4911晶捻50Ю 036″AMlν   職ち漏liOЮ 0583ハ Mlツ   lfどり:キ鷲α0510405651 卵糀辮:
Decisi()n : Collllnittec considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

dccidcd to a‖ o、v pcrsonal hcaring to flrill and rcqucst to bring CAI)and samplc cxport product for

cxalnination ofthc case.1｀ hc case stands defttrrcd R)r rc― listil18 011 2 1.06.2018.

Case No.:9/25/84-Al」 C3/2017  Pany Name:PEE AAA IMPEX, Mcct No/1)atc:4/84-       Approved
AI´ C3/2018
24052018

50器晶掲5α0036VAMlツ   lちち刷iOЮ0052ハ MIν  野どg品103210078408
Decision : Coillnlittee considcrcd thc casc as pcr agcnda along、 vith otllcr rclcvant papcrs and

dccidcd to ratitt thC nOrmsお r thc abovc advancc authonsation as applicd for.

RA conccrncd to takc fllrther nccessary action suttcct tO COlnpliancc ofother usual

Case No.:3/1/84-AIJC3/2018  1Pally Namc:JAIKISHANDASS Mcct No/Datc:4/84-      Approved
lMAI′ L′ JUTE PRODUCTS(P) Alン C3/2018
‐
L`I｀I)                      24052018

51器晶捻5α0000ンAMl%  t筋::υ00180ハ MIν  l剛出lα
0210208228

Decisi()n : Co:nlllittce considcrcd thc casc as pcr agcnda alongwit1l otllcr rclcvant papcrs and

dccidcd to ratitt thC nOrms br thc abovc advancc authorisation allowing wastagc of5%.

RA conccrned lo takc furthcr nccessary action sulDicct tO COlllpliancc of()thcr usual

Case No.:2/25/84-ALC3/2017 1Party Namc:AM131KA      Mcct No/1)atci4/84‐       Approvcd
COTTON MILLSIッ Iヽ41TEI),  AI′ C3/2018

24.052018

52 HQ Filc              l良 LA 17ile             l′ iC.No/Datc:3210078412
:01/84/050/00354/AM18/      132/24/040/00053//ヽ M18/      22022018

Decision : Col■ lllittCC considcrcd the casc as pcr agcnda alon3、 vith Othcr relevant papcrs and

|‖
しノ′ダ



decidcd to ratitt the nOrms brthc abovc advancc autho面 sation as applicd for.

RA conccHlcd to takc funhcr necessary acJon suЦ ccttO COmpliancc ofothcr usual

Casc No.:4/2/84-ALC3/2018 1Palty Namc:ABHISHRI     Mect No/Datc:4/84-
PACKAGING PRIVATI]    AIッ C3/2018
LIMITED              24 05 2018

HQ IrilC             RLA File             l′ ic No/Datci03 10819345
:01/84/050/00010/AM19/      :03/94/040/00948//ヽ M18/      22022018

I)ecision : Committee considercd the casc as pcr agcncla alongwith other rclevant papers and noted

that ljrn-r has given impoft contcnt ol tlic raw material in thc cxpotl product. Based on the

Charlercil finginecr's Cerlificate & the additional inl'ortnation ltrrnishcd by the firrn, the Cornmittee

decidcd to ratify thc norms for the above advance authorisalion as per DIPP written comments

vide tlrcir [r. No. 1113112018-TSW dated 09.05.201tt as uudcr :

Approvcd

Quantity
recommended for
unit protluction _
1.1 8 kgs

Nct 120/0

Nct to nct
Nct 1o nc1

Net to net

N"t to n"t
Nct+2%

Quantity
(numbcrs )

Quantity
(numhcrs )

. l,.rport item:

Itcnr of
Iixport

Su ilcase
Madc of Pl'}

(Octolite
Expandablc )
(68cm)

一〇
、

一

一Ｍ
　

・＞

．５
　
　
　
ｇ
呻印帥

Nctto nct

Nct+2%

Quantity
recommcndcd for
unit producllqr,,
2.7547 kgs

2.5558 ;qrneter

Nct+2%
Nctto nct

Nct to nct

Nctto nct

Nctto nct

Nct+2%
Nctto nct

Nct l-20/0

〆

Net to net

16000

Item of Import

l. P"lypr"pyt"r,.C"+"lytr*
(BD265MO,BJ368MO,
BE961 MO,PP7033113)

2 PU Coatcd Polycstcr「 abric(I′ ining)

_(く受y801/1J%)_
3. Zippcr No 5

4.Slidcr No 5

5  PuH handic

6  Whccls
7  ・「 SA l′ock

_晏=2■2p9rが91_
9.  Slidcr No 8

10. 'l'PE Beading
ll. Metal l,oso

1 32 Sq.Mt

Nc1 1o nct



3.Iixport item:

Quantitr' ltem of Imllort
(numbcrs )

S,it""* l. Polypropylcnc Co-polyrner (llD265MO,
Made of PP
(Octolite
Expandable)
(75 crn)

BJ368MO,13E961MO,1)1)7033E3)

2. Ptl Coatcd Polyester I'abric (l,ining)

_(G!\4 80r/-10%)
3. Zipper No 5

4, _!lrcler Nq 5

-5. Pullhandlc
6. Wheels
7  TSA Lock

Casc No.:12/26/84-ALC3/2017 Palty Namc:ABHIKRITIIMPEX Meet No/1)atc:4/84‐
PVT LTD,             AI′ C3/2018

24052018

Itcm ol'
Iixport

Quantity
rccommcndcd
Ior unit
production.

8. Zipper No 8 Nct 12%

9.  Slidcr No 8 Net to net

lqJn_e_!eaaing Nct+2%
ll. Metal l,ogcr Net 1o net

RA couccrrred to take firftlrer nccessary action subjcct to compliancc ol'othcr usual conditiotts.

2.0547 kGS

l.7793 sq.rncter

Nct卜 20/0

Nct to llct

Nct to llct

N"t t. ;at
Ns_I_le_!el

Status:
Deferred

Status:
Deferrcd

HQ Filc

:01/84/050/00396/AM18/

RLA Filc              Iコ ic No/1)atci02 10208240  Dcfer Date:
:02/24/040/00189//ヽ レ118/       26022018               21062018

RIンA File                 I′ iC No/Datc:0510405760  Dcfcr Date:
:05/23/040/00411/ノ Iヽνl1 8/       28022018              21062018

54- 
Decision : Cornnrittee considercd the casc as pcr agenda along,uvith othcr relevant papers and noted

that f irm was rcqucstcd to fLrrnish thc CAD, sketch and rneasurcnrcnt chart of thc cxpott product. It is
obscrvcd that docurnent submitted by the llrm is not clcar'. Comrnittcc decided to ask the firln to
subrnit the legible copy of docurnents lbr cxaminalion of the casc. 'lhc casc statrds defcrred for re-

listing on 2l .06.2018.

Case No.:15/26/84-AI」 C3/2017  Pa■ y Namc:JINDAIン P01′Y    ‐Mcct No/Datc:4/84‐
FILMS LTD             Alン C3/2018

24052018

55 キ11)『|):50/00399/AM18/
Dccision : Cornmitlce considered the case as pcr agenda alongwith otlter relcvanl papers and noted

that this casc had been rel'erred to DIPP lbr comr.r.rcr.rts. NC dccided to await their comments and defer

the casc. 'l'he case slands dcferrcd for re-listing ort 21 .06.201 8.

Case No.:5/2/84-ALC3/2018

HQ Filc

:01/84/05()/00011/AM19/

Dccision : Cornrnittce considercd the casc as pcr agcuda alongrvith otltcr relevant papcrs and noted

Patty Name:ABHISHRI
PACKAGING PRIVATE
LIMITED

RLA Filc

:03/94/040/00978/AM18/

Mect No/Datci4/84‐       Approved
AI′ C3/2018
24052018

1ッ ic No/1)atc:0310819492

01032018

レ A19
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that Ilrm has given intporl contcnt of thc raw matcrial in thc cxporl prodrrct. []ascd otr tlrc Chaftered

Enginccr's Cefiificate & thc additional ir-rforrnation furnishcd by thc firm, the Cornmittcc decided to

ratify thc norms for the above advance authorisation as pcr I)lPP wrillen cotrltrlcllts vide their F. No.

1 I 13]r 12018- l'SW dated 09.05.20 I 8 as under :

Quantitl I Item ol'lmport Quantity
(numbcrs ) rccommcndcd lbr

unit production
1..i3.i5 l<gsi. eotyprupyle nc (Co-polymcr

_ Moulding (irade;

Z. Sliqer (Sizc Spacil-rcatiott: - No 5)

l- SliCgr (SiZe Specill_cation: - No, 8)

!-4ppS, (Size Sp_ecification: - Nc,.5)
s,JjppS, (Sizc Specification: - No, 8)

6. PU Coatcd Polycsler l:abric (l-ining)

__ (Gsryl 80r/-l0y,)
7. 'fSA l.ock
8. Whcels

Net to ne1

Net to net
Nct 12ツ 6

Net 12%
L2-i2 sq. rnctcr

Nct to net
Nct to net

Nct to net

2. llxpurt item

ltcnr of
Export (numbers )

Quantill Item o1'lnrport

L Polypr,,pylcnc {bo-polr tttcr Morrlding
Gradc)

2. Slider (Sizc Specilication: - Nq. 5)

3. Slider (Sizc Specilicatiorr: - No. 8)

4._Zipper (Sizc Sp_ecil'ication: - No, 5)

5. Zipper (Sizc Specil'tcatiot.t: - Nq 8)

6. P[] Coatcd l)olyester lrabric (l.ining)
((〕 SM 8()1/10%)

7 
´
1‐SAI()ck

8  Vヽhccl、

9 PLlll II〔111(|IC

Item ol'Irnprort

- Fufypropyt"n" (C.,-polynrcr Moulding

,(iradc)
2._ Sliclcr (Sizc Specil-icatiott: - No. 5)

3._ .Slider (Sizc Specitlcation: - No' tt)

! _ l.rtpo' (Sizc Spccification: - No 5)

5, 7.ipp9r (Sizc Sgecificatiotr: - No. 8)

6. PLJ Coatcd Polyester lrabric (l-ining)

(GSM 801/― 10%)

ム
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Quantitl'
rccommended
Ibr unit
production
l.c)635 kgs

Nct to nct

Nct to llCt

Nct 12°/0

Nct 120/。

I .463 sq. mcter

Nct 1o nct

Nct 1o nc1

Nct 1o uct

Su ilcasc
Madc ol'l'}P
(Non
Expanclablc)
(66 cM)

Itcm of
Export

Suitcasc
Made ol'PP
(Non
Expandablc)

(75 CM)

Quantitl'
(numbcrs )

「

―

―

―

司

‐

‐

・
―

・
―

１

１

「

１

１

・・

１
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　一　　　・　一山　一
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3. Export item
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RA conccrncd to takc hrthcr ncccssary action suttCCttO compliancc ofothcr usual conditions.

Case No.:4/3/84-AIコ C3/2018   Palty Namc:PREMIER       MCCt No/Datci4/84-      Approved
ENTERPRISES           AI′ C3/2018

24052018

57 キ11)『1児50/00018'AM19/       11tz;::0/00034/AM18/       甘∫iだら111lC:3510045296
Decision : Co!11lllittCc considcrcd thc case as per agcnda along、 vith otllcr rclevant papcrs and

dccidcd t()ratitt thC nOrms%rthc abovc advancc authonsation allowing thc wastagc of 5%.

RA conccHlcd to takc fllihcr neccssary acti()n suttcct tO C01■ pliancc ofothcr usual conditions.

Case No.:6/2/84-ALC3/2018   Palty Naine:INSTA         ⅣIcct No/Datc:4/84-     Status:
EXHIBI′ I｀10NS PVTI′ TD     AIン C3/2018          Deferred

24052018

HQ Filc               RI′ A File              l´ ic N()/1)atc:0310819638  Dcfer Date:

58 :01/84/050/00012/AM19/        :03/94/040/00986/ノ M`18/        08032018               21062018

Decislon :Colnillittcc co1lsidCrCd thc casc as pcr agcnda alo18With Othcr relcvant papcrs and lloted

that Arlll givcn pcrsonal hcaring llot attcndcd as thc cxpoll prodLiCt dOcs not inatch thc illlportね bric

rCqLlirClllcnt Collllllittcc dccidcd to ask thc「 lrnl lo fllrnish thc calculation of input rcquircl■ cnt for

cach cxpolt itenl l｀ 1lc casc stands defcrrcd for rc― listin3 0n 21.062018.

Casc No.:2/2/84-ALC3/2018   Party Nalllc:ItISHI′ 1｀ liCHTEX  Mcct No/1)atei4/84-     Status:
L′ I MITEI)               AI′ C3/2018           Deferred

24052018

5911轟児5υ00:0"AMlW  :`λ」:10Ю 105ンAMIν  腋ご鰍1°0310819676 1糀.器:
Decision : Conlnlittcc considercd thc casc as pcr agcnda alo118｀ Vith otllcr l・ cicvallt papcrs and noted

that this casc had bccn rcfcrrcd to DIPP ibr conllncilts.NC dccidcd to a、 vait thcir colllmcnts and defer

thc casc  l・hc casc stands dcferrcd for rc― listil18 0n 2 1.06.2018.

Case No.:5/1/84-ALC3/2018  Pany Name:CHANDIヽ A     Mcct No/Datc:4/84-      Approved
MUKHIIMPEX LIMI′ I｀ED    AI′C3/2018

24052018

HQ File               lRI´ A Filc              l′ ic No/Datc:0210208275

60 :01/84/050/00005//ヽ M19/       :02/24/040/00200/AM18/       15032018

Dccision : Colllnlittce considcrcd thc casc as pcr agcnda alongwith otllcr rclcvant papcrs and

dccidcd t()ratilシ thc nOrms%r thc abovc advancc authorisation as applicd for.(〕 SM should match in

irnpo■ and cxpolt.

RA conccrncd to take ftlrthcr neccssary action suttcct tO COmpliancc ofothcr usual conditions.

Case No.:19/3/84‐ ALC3/2018  Palty Namc:AN/1 RI´ I｀ IEXPOR´ 1｀S Mcct No/Datc:4/84¨      Approved
61                      1PVT LTD              AI′ C3/2018

24052018

Nct to nc1

分 直
21 |レ
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HQ「 ilc              RI,A Filc              Iッ ic No/1)atc:0210208281
:O1/84/050100033/AM19/       :02/24/040/00197/ノ Mヽ18/       16032018

Dccision : Colllnlittcc considcl・ cd the casc as pcr agcnda along、 vith othcr l・ cicvant papcrs and

decidcd to ratiャ thC■Ornls br thc abovc advancc authorisation as applicd ibr RA conccrned to takc

fllnhcr ncccssary action suttcct tO C01■ pliancc of othcr usual conditi()ns.

Case No.:18/3/84-A IJC3/2018   Pany Namc:AMRH｀ 1:XPORTS  Mcct No/1)atc14/84-

PVT L´ TD               AIン C3/2018
24052018

HQ「‖c                RI′ A Filc                I′ ic No/1)atc:0210208287  Defer Datc:
:O1/84/050/00032/AM19/        :02/24/040/00199//ヽ Ⅳl1 8/        19032018               21062018

Dccision : Colnnlittcc considcrcd thc case as pcr agcnda alol18｀ Vith othcr rclcvant papcrs and

dccidcd to ask thc Arnl to llirnish thc(〕 AD and skctch cxpo■  itc111.1｀ 1lc casc stands dcfcrrcd for re¨

liStin3 0n 21:062018

Mcct No/1)atc:4/84-

AIン C3/2018
24052018

Mcct No/1)atci4/84‐

AIン C3/2018
24052018

Stalus:
l)cli'rrcd

Approved

Approvcd

Status:
I)efcrred

I{Q Filc RLA L'ilc Lic.No/l)ate:31 10067006
:01/841050/00006/AM I 9/ :31 /8310401001 68/AM I 8/ 20.03.20 | tt

6i
Decision : Comrnittce cousidered thc case as per agencla alongwith other rclcvant papers and
dccidcd to ratily the norrns lbr the above advarrcc authorisation orr rcpcat with AA No.3110066108
dated 04.04.2016 ratilied in Mecting No.7/84-Al.C3l20l6 clatcd 01.01.2016. GSM should match in
imporl ancl exporl
RA conccrned to takc furllrcr neccssary action sub.jcct to contpliancc ol-othcr usual conditions.

Case No.:6/1/84-AIッ (〕3/2018   Party Nannc:P10NI:I:R

CALICOS PRODUC′ IS
PIRIVATLじ LIM I′「 EI)

Casc No.:15/3/84-Alッ C3/2018  Party Nalllc:RA DNIK

EXPORTS

HQ Filc

64 :01/84/050/00029/AM19/

HQ lrilC

:01/84/050′/00040/A lν l1 9/

Dccision : C()1■ lnittcc

dccidcd to ask thc nl・ in

21.062018.

Mcct No/1)atci4/84-

ノ`1′ (〕 3/2018

24052018

RI′A Filc                     l″ ic No/1)atc:0510405944

:05/24/040/00636/AM18/       21 032018

Dccision : Comrnitlce considered thc case as per agenda alongwith other rclcvant papers and
dccidcd to ratil'y the norn.ts lbr the al'rovc advancc autlrorisation as applicd fbr as per CAI) for Style:
LF PlrONIll SIIAWCOLLAI{. GSM should rnalch in inrport ancl cxporr
RA conccrned to take funher neccssary action subjcct to conrpliancc ol-othcr usual conditious.

Casc No.:26/3/84-AlyC3/2018 Pany Name:GI′ OBAIン MODE
AND ACCESSORIES PVT
LTD.

RLA File

:05/23/040/00517//ヽ M18/65
I′ ic No/1)atc:0510406020  Dcfcr Datc:

28032018              21062018

considercd the casc as per agenda alongwith othcr rclcvant papcrs and
Lo lirrnish thc cAD export itcrn. 'l hc casc stands de l'crrcd lbr rc-listing on

Casc No.:28/3/84-AI′ C3/2018  Party Namc:RICHA`tCO    Mcet No/1)atc:4/84-
AI′ (〕 3/2018

24052018

Approved

ル

66
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HQ「 ilc              RI A Filc              l.iC No/1)atc:0510406045
:01/84/050/00042/AM19/       :05/24/040/00001/AN74 1 9/       04042018

1)ecision : Collllnittcc considercd thc casc as pcr agcnda alo118、 vith othcl・ 「clcvant papcrs and

dccidcd to ratitt thC nOHlls liDr tllc abovc advancc auth()risati()n as applicd ibr as pcr CAD(StylC No.

4360363`と 17C50859).(〕 SM ShOuld illatch in impolt and cxport

RA conccrncd to takc ib■hcr neccssary action suttCCt tO conlpliancc of()thcr usual conditions.

Casc No.:9/3/84-AIッ C3/2018   Paltt Name:SAItAT
INDUSTRIES Iッ IMITl]D

RI′ A Filc

:02/24/040/00005/Aヽ419/

Mcct No/1)atc:4/84-

ALC3/2018
24052018

24.052018

1′ ic No/1)atc:0610038859

10042018

Mcct No/1)atc:4/84-

AI′ C3/2018
24052018

l′ ic No/1)atci02 10208316   1)cncr I)atei

06042018              21062018

al()118｀Vith otllcr rclcvant papcrs and

itclll. I｀ hc casc stands defbrrcd liDr re―

Status:
Deferred

67 ::Ъ
:】):50/00023/AM19/

1)ccision i Colllnlittce considcrcd thc casc as pcr agcnda

dccidcd lo ask thc nl■ ll to lilrnish thc CAD and skctch cxpolt

listin3 on 21 06 2018

Casc No.:10/3/84-AIコ C3/2018 Party Namc:ORII]NT CRAIrI Mcct No/1)atc:4/84-AI′ C3/2018 Status:

IンIMITED              24 05 2018              Dcferrcd

HQ「‖e               RLA lオ ile               l′ ic No/1)atci05 1 04()6084     Dctr Datc:
:01/84/050/00024/AM19/     :05/24/040/00010/AM19/      10042018                   21062018

68 1)ecision: Colnlllittcc considcrcd thc casc as pcr agcnda alon3、 vith othcr rclcvallt papcrs and notcd

that nl・ ll1 1laS applicd for pl・ lor ixation of norins undcr para 4.04(a)inStCad ol｀ para 4 03 of HBP.As

prior appl・ oval 、vas given ftDr thrcc expolt itcllls thOugh abovc AA 1las bccn issucd for foLir CXport

product  Firlll is rcqLICStCd to conflrnl whcthcr thcy havc 80t iSSucd thc liccnsc in cascs approvcd in

Mcctillg No 26/84/AM18 dated 28.03.2018 or rcqヒ lirc norill ixation tlndcr para 4.03 of HBP as per

abovc Aノ  `
′
1｀hc casc stands defel・ 1・cd fOl・ rc―listin3 0:121.06.2018

Casc No.:11/3/84-AIコ C3/2018 Party Nalllc:ItICHA&(〕 O    Mcct No/1)atc:4/84-AI′ C3/2018   Approved
24052018

HQ「‖c               RLA File              l′ ic No/Datc:0510406072
:01/84/050/00025/AM19/     :05/24/040/00008/ノ Mヽ19/      10042018
69
1)ecision : C()innlittcc c01lSidCrcd thc casc as pcr agcnda alol18｀ Vith Othcr rclcvant papers and

dccidcd to ratily thC nOnlls ibr thc abovc advancc authorisation as applicd for as pcr CAD(StyIC No.

4360533)GSM should match in iinpon and cxpon

RA conccrncd to takc ftlnhcr ncccssary action subicct tO COinpliancc of()thcr usual conditions.

Case No.::2/4/84-AI″ C3/2018 Party Nallle:KARAN Iン I]TI]X  Mcct No/1)atc:4/84-AL′ C3/2018 Approved

HQ rilc

LTI)

RI′ A Fil(ヽ

70 :01/84/050/00064//ヽ M19/      :06/24/040/00003/ノ ヘM19/

I)ecision : Comrliltee considcrcd the casc as per agcnda alorrgr.vith othcr relcvarrt papers and
decidcd to ratily the nortns lbr thc abovc arlvancc authorisation as applicd lilr.
I{A conccrtrccl to lakc furlhcr neccssary aclion subjcct 1o cornpliancc ol-othcr usual conditions.

Case No.:16/4/84¨ ALC3/2018  Party Nainlc:RINKESII
Tl]XTH′ liS,

Approved

じ 彦
3
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HQ IrilC RIッ A Filc I′ ic No/1)atci52 10042599

:01/84/050/00068/AM l9l i521241040100049iAM I 8/ 12.04.2018

Decision : Comrnittee considercd the case as per agenda alongwilh other relevant papers and

decidcd to ratify tlre nonns lor thc above advance authorisation as applicd for. GSM should match in

irnporl ancl export.
RA conccrned to take furtlrer neccssary action subjcct to compliance ol'othcr usual conditions.

Case No.:2/3/84-AIJC3/2018   Pany Nanlc:SHYAMALI     Mcct No/1)atc:4/84-
EXPORT,               ALC3/2018

24052018

HQ Filc ItI′ A Filc I′ ic N()/1)atc:0410164206

:01/84/050,100016//ヽ M19/       :04/24/040/00002/ノ Mヽ19/        13042018

1)ccision : Conllllittcc considcrcd thc cttsc aS pcr agcnda along、 vith

dccidcd t()ask thc Arill to lllrnish thc fo‖ owil18 inft)rinationi

other rclevant papers and

i. Manufacturing process, stagewise wastagc claimed and sarnple cxpoft itcm.
ii. Weight of Pouch and cord separately
iii. (lalculation of requiremcnt of input for making 1000 pieces lor cach catcgory.
The casc starrds dcferred lbr re-listing on21.06.2018.

Case No.:33/3/84-Al,C3l20l8 Party Namc:SHYAMALI Mcct No/l)atc:4/84-AL(13/2018
I]XPORT、 24052018

IIQ F'ile RLA lrile l.ic.No/Date:0410164207
:01/84i050/00047lAVlgl :04124104010000i/AMl9/ I3.04.2018

73 Decision : Committee cortsidercd the casc as pel' agerrcla alorrgwith other rclcvant
decided to ask the l'irm to furnish the lollowing inforrnation:
i. Manufacturing process, stagewise wastagc clairned and sample cxporl i1cm.
ii. Weight of Pouch and cord separately
iii. (lalculation of requiremcnt of input for making 1000 picces lor cach catcgory.

-fhe 
case stands deferred for re-listing on 2l .06.201 8.

Case No.:4/4184-Al,C3l20l8 Parly Name:JAI SRI-.liM Mcct No/Dar e:4184-
EXPOR'I'S AI-C3/2O I 8

24.05.2018

_ . IIQ File RI-A Filc I-ic.No/t)atc:3210078453ta:011841050/00056/4Ml9/ :321241040100001/nMl9/ 13.04.2018

Decision : Comrnitlee consiclcrcd 1l-re casc as pcr agenda alongrvith othcr rclevant papers and
decidcd to ratify the nortns fbr thc abovc aclvance authorisation as applicd l'or.
RA conccnred to takc l'urthcr neccssary action sLrbjcct to conrpliancc of other usual conditions.

Status:

I)cfcrrcd

I)cfcr I)atc:

21 062018

Status:
I)eferrcd

Status:
Defe rred

I)efer Date:
21.06.20r8

papers and

Approved

Casc No.:3/4/84-Al″ C3/2018   Pal‐ tv NameiCONCIEl).1

CI′OTHING
Mcct No/1)atc:4/84-

AL(〕 3/2018

24052018

●
′

HQ「 ilC RLA lrilc I′ ic No/1)atc:0510406126   1)cfcr Date:

:01/84/050/00055/AM19/       :05/23/040/00018//ヽ M19/ 16042018 21 062018

Decision : Comtnittce considcrcd thc citsc as pcr agenda alongwith othcr rclevant papers and
decided to pcrsonal hcarirrg to Ilrnr ancl rcprescntative o1- thc firrn rnay be askcd to bring CAD and
sarnple export iterr. 'l'he case slarrcls dclcllcrl lbr re-listing on 21.06.2018.

レ
ら
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Case No.:5/4/84-Alィ C3/2018   Palty Name:RICHA&CO    Mect No/1)atc:4/84-
ALC3/2018
24052018

Approved

Decision : Comrnittce considcrcd tl-rc casc as per agenda alongwith othcr relevant papers and
decidcd to ratily thc norrns for thc abovc advance authorisation as applied lor as per CAD (Style
No.726W526,126W536,128W476 E 126W443). (lSM should rnatch in import and export.
I{A conccrncd to takc lirr1hcr neccssary action subjcot to conrpliance ol'othcr r"rsual conditions.

Casc No.:6/4/84-AI″ C3/2018   Pal‐ty Namc:Wr〕ARヽVELL    Mect No/1)atc:4/84-
INDIA PVT Iン

′
!｀D.,       ALC3/2018

24052018

Approved

HQ「 ilC

77 :01/84/050/00058/AM19/

Decision : Commitlcc considclcd thc casc as per agencla alongwith othcr rclevant papers and
decided to ratily 1hc rrorrtrs lbr the abovc advance authorisation as applicd [or. (iSM should matclr in
irnport ancl cxporl.
RA conccrncd to takc Iurlhcr neccssary action subjcct to cornpliancc olothcr usual conditions.

Casc No.:2/4/84-AI″ C3/2018   Party Nanlc:ORIENT CRA「 F  Mcct No/1)atc:4/84-
I´ Iヽ41「 I]I)                  ノヽI′ (〕 3/2018

24052018

-., IIQ lrilc Itl.A [ilc Lic No/l)ate:0510406189 Defer Date:/6 :01/tl4l050i00054/AM l9l :[r-, 24i0.t0i000]5/AM l9l 20.04.20t8 21.06.2018

Decision : (lorrrnittoe considcrcd thc case as per agencla alongwith otlrer rclevant papers and
decidcd to ask the llrrn to lirrnish the CAD and sketch exporl i1crn. 'l'he casc stands deferred for re-
listing on 21.06.201 8.

Casc No.:1/4/84-AIッ C3/2018  Part、 Nanlo:MAl)tJItA

COATS PRIVA llil.IMITED,

Rl′A lrilc

:01/84/050/00053/AM19/      :35/24/040/00002/AM19/

Dccision : Comntittce cotrsidcrctj thc casc as per agcnda alongwith othcr relcvant papers
dccided 1o ratify thc nonns lirr thc abovc aclvance authorisatior.l on repcal basis with
No'3510045093 datcd 13.01.2017 ratificd in MeetingNo. l2ltt4-Al,C3l20l7 daled 14.0g.2017.
RA cotrccrtred to take lurther neccssary action sub.jcct to cornpliancc of other r.rsr-ral conditions.

Casc No.:7/4/84-Al」 (〕3/2018  Paltv NanlciFASI H()N       Mcct No/1)atc:4/84-AI´ C3/2018 Status:
AC(〕 ItSS()ItI1ls             24 05 2018                 Dcferred

HQ「ilC               Rl.ヽ Filc              l´ ic No/1)atc:0510406232     Defer Date:

80 :01/84/050/00059/AM19/      :0523/040/00023Aヽ
419/      25042018                  21 062018

Decision : c01lllllittCc cOnsidcrcd thc casc as pcr agcnda alo118｀ Vith Othcr rclcvant papcrs and
dccidcd to a‖ ()、v thc pcrsOnal hcarin3 1tcprcscntativc Arin lllay bc askcd to brillg samplc cxpOrt item

along with justiAcation Of wastagc claimcd with stagc wisc wastagc proccss Лow chart.The case
stands dclbl・ rcd fiDr rc_listin8 0n 21 06.20!8

HQ Filc

:01/84/050/00057/AM19/

HQ lrilC

RI′A Filc                    Iン ic No/1)atc:0510406144

:05/24/040/00024/AM19/       18042018

RIンA Filc               Iン ic No/1)atc:0510406157
:05/24/040.′()()()32/ノ Mヽ19/       19.042018

Slatus:
l)efcrrcd

Mcct No/Datc:4/84‐ AI′C3/2018 Approvcd
24.052018

1′ ic No/1)atc:3510045330

25042018
79
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Casc No.:8/4/84-Aユ ′C3/2018   Pを lrty Nanlじ :HIGH Mcct No/1)atci4/84- Status:
l)cfcrredPI]RI'ORMANCE Tlう XTH′lES  ALC3/2018

PRIVATlEI.lMITED       24 05 2018

HQ Filc               RI′ A「ilc              I′ ic.No/Date:0510406235  Dcfcr Date:
:01/84/050/00060/AM19/       :05/23/040/000291ヽ M19/       26042018              21062018

Decision : cOininittcc considercd thc casc as per agcnda along、 vitll otllcr rcicvant papers and notcd

that tllis casc had bccn rcR31Tcd to DH)I)for conlincnts.NC dccidcd to a、 vait thcil・ col■ mCnts and dcfer

thc casc  l｀ llc casc stands dclbrrcd it)1・ rc―listing on 21.06.2018.

Case No.:9/4/84-AIJC3/2018  Palty Nanlc:RI(〕 IIA`セ CO    Mcct No/Datc:4/84-AIン C3/2018 Approvcd
24052018

HQ Filc               RLA li‖ c               Iッ ic No/Date:0510406257
:01/84/050/00061/AM19/      :05/24/040/00048/AM19/      2704.2018

Dccislon : COnlnlittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

dccidcd to ratiサ thC nOHns for thc abovc advancc authorisation as applicd for as per CAD(Stylc

No.726W447,728W447,726W446,&727W446).GSM should inatch in ilη po■ and cxpo威 .

RA conccrncd to takc ftllthcr ncccssary action suttccttO COnlpliancc Ofothcr usual condlions.

Case No.:10/4/84¨ ALC3/2018  Patty Nをu1lci01)ERA(〕 IンOBAL Mect No/Datci4/84-
PRIVA l｀ 1]Iン IMITED       AI″C3/2018

24052018

Status:
Dcferred

Approved

"18品捻5υ∞%νAMツ

8519:1):50/00067/AM19/

RIッ A llilc                I´ ic No/Datc:0510406262    Defer Date:
:05/24/040/000517Aヽ419/      27042018                 21.062018

Decision : Cornrnittee considered thc case as per agencla alongwilh othcr relevant papers and
decided to ask thc lirm to lirrnish thc CAI) and skctch exporl itcrn.'l'hc case stands deferred lor re-
listing on 21.06.2018.

Case No.:11/4/84¨ ALC3/2018  Pal・ty Nl11lle:GAURAV
INT1llく NAT10NAIン

HQ「 ilC
:01/84/050/00063/AM19/

Mect No/1)atc:4/84-

Alン C3/2018
24052018

RI′ A「 ilc                  Lic No/Datc:0510406321
:05/23/040/00053/AM19/       o4052018

Rlッ Al・ ‖c               Iン ic No/1)atc:3010104328
:30/24/()40/00006/AM19/       11.052018

l)ecision : Cotr.unittee considcrcd thc casc as per agenda akrngwith othcr rclcvant papers and
decided to ratily thc norrns lbr tlrc ubovc advancc aLrthorisation as applicd lbr as per CAD (Style
No.l83075900w, I83075900x) GSN'l shoulclmatch in irnporl and cxporr.
I{A concerncd to take lurther neccssilr'}, actiorr sLrbjcct to cornpliancc o1'other r-rsual conditions.

Casc No.:15/4/84-ALC3/2018  Pany Nalllc:GANGA       Mcct No/1)atc14/84-
ACRO W001´ S LIMITED    AIン (〕 3/2018

24052018

Approved

Decision : Cornnrittce considerccj thc casc 3s ps1 agcnda alongwith othcr relevant papers and
decided to ratily thc nonns lbr thc abovc advance authorisation as applicd lbr.
I{A concerncd to take luflher neccssar'-\/ trction subjcct to compliarrce of other usual conditions.
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ⅣIINUTES O「・I｀IIE ⅣIEIて〕TIN(l MANNUAL CASES CONSH)ERED IN
NC ⅣIEETIN(:No.()・ :/84/AⅣl-19 DATED 24.05。 2018

NC M.No.04t84 AM-le dt.24.0s.20r8 rT'.Nu. 01l84ll62100082lALrAlS/DLS:V---__l

Requcst rbrlnscrriorr or-Sryrc Numu., rot Mcnrion.ili.J"i;i,$:fJll;1fl:?lo,n[,',Jt r rl
l..Jo_. 05 l_02_71) l 2 _datcd 20.08.20 1 0_. _,1

I)ecision: Conrmittce considered tlrc agcncla alongwith rclcvant documents and heard the 
I

representative ol tl-rc firm appeared lirr thc pcrsonaI hearirrg an notcd that M/s Panorama Exports 
I

Pvt. l,td. Iraridabad vide their represcntation datecl 15.05.2017 havc rcclucslcd lor condonation of 
I

Stylc Nurnber ol'thc lixport item not rncr.rtioned in the Shipping llill by thc Customs Authorities at 
I

thc tirne olshipmcnt madc Annual Ativlnce [,icensc No.05lr02711l2 datcd 20.08.2010 issued vide 
I

Ir.No.05/27l039/000l2lAM- I I . I)art1' acccptcd thcir 
--- 

mistakc ol not mentioning the Style 
I

numbcr irl the shipping bills. IIowevcr. Committee decidecj to acccptcd the firrn's request to accept 
I

the style numbers mcntioned on invoiccs. co-rclatirrg thc invoiccs having Stylc Number along with 
I

the packing list of cxport proclucl as subrnittcd by the I'inn. Accordingly. non mention of the style 
I

number is condorrcd for the purposc ol tltc rcclcmption 
I

.\A coqccryed mqy takc_neccssary_ action sub.icg tg cpgpliance ol othcr usual conditigns 
_ _ _ ]

87.

選通赫 葛ly品
「
.IRI編胤靭:殿lttII三

casc No. 45 | ulr. rlornhay Rayon lashions t-td. -l

Moainiutiorr oladhoc- nonns ,gainrt ,\.lvancc Aurhorization No.oi 1055 l; j I Jr;"l I i'.tz..zooo. )li""i.i.-t crnirritt". ionsi.tercl thc (lsc o, p*g.naa along with orlrcr rclevant o;0.; ,;Otnot.C
that firm has submittcd reprcscntation stating that consurnption allowed by the No.,rs Cornrnittce is 

J

lcss than the SION- Committcc observccl that llrm was aliowcd pcrsonal hearing for explanation of I

their casc. Cort-rn-til.tce decidcd to allou'anothcl chance to firrn io. p.rronul hca-ring ancl case ir re- I

listcd lor 2 I .06.201 8. 
I

Modificationofadhocnonlrsagainst,\dvanccAuthorizationNo.0il055l3jl cjatcd ll.tZ)OOq.---n""i.i.-t 
Crnirritt". ionsi.tercl thc (lsc o, p*g.naa along with orlrcr rclevant o;0.; ,;Otnoted



I 
Cor. No.47- I Mlt Shivalik l:xpor1s. I

I Nc M.No.04/84 AM-le dr.14.05.20r8 ] ttq r,it. :0v84ll62l}62l\Ml8l l
I _ I RLA l:i_lc:051241040100079tl.-M061 

|

[;*;"a;;nt irr r,itificd n-*r, ugrinrt Aclvancc Authorization No.0510158613 datcd 30^05201i I
f U".i-or, M/s Shivalik Iixports vidc thcir represcntation datcd 10.05.2017 t.,ru. *qr..t.a foil
I modificatiorr ol- input outpr-rt norms lor Aclvance Authorization No.0510158613 dated 30.05.2015. 

I

I Firms has withdrawn thc rcqlrest for mocliiication of thc Norms. Accordingly, Committee decided 
I

I tn 
"ln*" 

tlrc casc. 
I o ' 

I

[-nn-.gqg"1ne! pay takejlrl] crgccssarv 4ctig1 subjec-t to cornpliance olothcr r-rsualconditions. 
-l

FIT丁 〒
~朧Case No.49

NC M.No.04/84 AM-19d

l〕 nhanccnlcnt ill quantitics ol｀ chclllical inpLltS fOr diffctrcnt Abrcs viz Fibrcc I.lribrcc― II and「 ibrcc

三」lugュl至上urた」v.ハ ut壼 ISttiOn N9・ 3510041910dttcd20.08.2013.
Dccision i(3onlnlittcc cOnsidcrcd thc casc as pcr agcnda alongvttth othcr rclcvant papers and notcd

that iHn has stll)lllittcd thc cOnsulllption dcta‖ s oflilbric uscd by thc Arin ibr lllanuね cturc Of cxport
itcm ibr a‖ o、 1118 chcinical as pcr l・ cport stlblllittcd by thc()flicc()f´ l｀cxtilc(〕 011111liSSioncr,Mulllbai.

Accordingly,Colllmittcc dccidcd tO nlodilゝ ′thC nOrms ibr thc abOvc advancc authorization as
applied for. Fil・ :1l is l・ cqucstcd tO pl‐ Opcrly:1lailltai1l thc dOcLllllCntS/rccords c.g itclll、 visc ProductiOn
and(3onsLllllption rccOrds ol｀ thc cxp01t itcin L:lldCr tllis advallcc alit1lorisation as l・ ccOrd Sha‖ bc auditcd
by ajointtcanl o「 ottccrs a■ cr a pcriod of six 11lonths■ onl thc datc Of publication ofthis Minutc on the
wcbsitc of DGF′ I｀ .

RA colcenred may take neccssary action sLrb-jcct to cotnpliancc ol'otlrer usual conclitions.

一
　

κ /ヽ M-19 dt.24.05.2018
Mrs:J,oy往ピI｀CXtiL MillS l′ to __ __
F.No.01/84/050/00257/AM15/DES― V
RA 
「
.No.35/24/040/00019//ヽ M15 ヨ
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I:nhanccmcni in quantities ol'ch-cmical irrputs loi.litlercnt fibrci viz. I'ibrcc I. Irihrcc -llunA fiUr..-l
_-JII against th"44y.4y1ho.'s49n \o.J s10044562 @1cdJ0 t0.291-4 __ ___]
Decision : Committee considcred the case as per agenda alongwith other rclevant papers and noted 

I

that firm has sr"rbrnittcd thc consumption details ol'fabric used by the finn for rnanufacture of export 
I

item for allowing chemical as per rcport subrnitted by thc office of Textilc Comrnissioner, Mumbai. 
I

Accordingly, Cornmittee decided to rnodi{y the norrns lor thc above advancc authorization as 
I

applicd for. Firnr is requeslcd to propcrly nraiutain the documcnts / records c.g. itcm wisc Production 
I

and Consurnption records ol-thc cxporl itcrn undcrthis advancc authorisation as rccrlrd shall be audited 
I

byajointteamofofllcersalicraperiodol'sixmonthsfiornthcdatcofpublicationol'thisMirruteonthe 
Iucbsitc o[ DGI''I . 
I

RA concernc{,loy tqlS nece'ssary_action srrb-ic'ct 1o compliancc olothcr usual conclitions.. ]

93' 
I M/s. Loval t'cxrilc Mills t-td. -l

-caseNq. 5l _ _____l

NC M.No.04t84 AM-I9 dt.24.0s.2018 I Ir.No. 011841050100013/AMl5/DES-V 
I

-t'nhancirneniin 
qua,tities or chcrnicat i,purs ,n,.l'H.]r,nl-ln::l';1,qilil:"'Jitlt,[=,rino nio,.l

lllgge4llthc Aly.Authorisation No. 3510043766 datcd I 3.03.2014. ___]
l)ccision : Cornrnittce considcrccl thi casc o, p., og"nd, alongwittr othcr rclcvant paperi ,na not.O-]
that firm has submitted the consumption dctails o1'fabric used by thc firm lor manufacture of export 

I

itern for allowing chcrnical as per rcporl subrnitted by the office of 'textile Cornmissioner, Mumbai. I

Accordingly, Commitlee decidcd to rnoclily thc norms lor thc above advancc authorization u, 
I

applied for. Firrn is requested to propcrly r.naintain the clocuntcnts / records e.g. item wise Production 
I

and Consumption records ol thc expoll itcrn under this advancc authorisation as record shall be audited I

byajointtearnofofficersalieraperioclolsixn-ronthsl'rornthedatcofpublicationol'thisMinuteonthe 
I

website of DGI;'I'. I

RA gqngg4re{ryray=lake ng:esszll}' a-ction subjccr to co4pliance of othcr U-sual conditiops. - -l
94.

¨ 理AdYAuthO■ attOn No.3510()44614 datcd 15.12.2014
Decision : Comrnittee considcred thc casc as per agcncla alongwith other rclevant prp.rr unO not.O
that firm has submittcd thc consumption dclaiis ol'tabric uscd by thc firrn I'or rnanufacture of export
item for allowing clrernical as pcr lglrort subrnittecl by thc office of 'l'extilc Cornrnissioner, Mumbai.
Accordingly, Comrnittee decidcd to rnodily thc norms lbr thc above advancc authorization as
applied for. Irirnl is requestcd to propcrly rnaintain the clocurncnts / rccords e.g. item wise production
and Consumption rccords ol-thc expoft itenr undcrthis advancc authorisation as rccord shall be audited
by a joint tearn of officers alicr a period of six nronths fron.r the datc of'publication of this Minute on the
wcbshc ol｀ DG「 l

R▲ 9919りl型_play_望 、11曽 CSSayJloぃ uttCCItO CttJialcC OfOthcr usuJ cOnd面 Ons.
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l]nhancclllcnt ol cluantitics ol｀ chcnlical inptlts ibr diffcrcnt rlbrcs viz Fibrcc I,「 ibrcc― II and Fibrec



llnrt nr,l.r h^ r.qr.steO lor lixatiorr ol SION lor. cxport procluct'l)ippecl Nylon monofilament 
I

I fabrics rnade out of N6,N66 monofilamcnt f arn of 322 Denier (0.20mm dia to 724 Denier (0.30rnm 
I

I dia). Comrnittec noted that clocumcnts hal'c becn lbrwardcd to DIPP for cornments and decided to 
I

lwait thcir comnrentsJhe casc stands clcfc'r'rcd lor rcJisting on 2 I .06.201 tl. 
-]

Case No.54
NC M.No.04/84 AM-19 dt.2405.2018

R.-a*"ti"" "f 
'rrprt ortprGo.r* oi oftuai"i

Iン iccnsc No.0510353444 datcd 07.05.2013 alld

nc'ciiiirlr: Co,,i,,,itt"" consiclcrccl thc case .s l)cr agcncla alorrgwitlr otlrcr rclcva,,t pup.r, and notcJ
that firm's was requcstcd to providc the CAI) for examination of thc casc. Ilowever, firm has

intimated thal as thc casc is old and thcy havc no CAI) or other documcnts in this regard.
Cornrnittee had allowed the pcrsorral hearing to I'irm for 24.05.2018 to cxplain their case. No
rcpresentative from the firm attendcel thc liearing. Comrnittec decided 1o allow another opportunity
to■ rm.Thc casc stands dcl三 rcd hL蜃 ~1壺In8里 21亜 .2018.

一１

'l'unic and Ladics Caftan against annual advance
Annual Advancc Authorization 0510380207 datcd

Prior llxation ol'adhoc nonrs lbr exporl ol-(iirls Jackcr ivitLrif,rra n,,Ioa. oif OOX Nvlon trrirrted pU
Coated Woven lrabric GSM -ll4 ('l'olcrancc I or l0%) (Style No.SYl092) under special advance

_licensc scheme under para 4.04(a) I III'P 2015-20.
l)ccision : M/S Shahi lixports I'r't. ttrl. uiAc tl,"ir. tetr"iart"Olz.OS.ZOtTt,uu" rcqu"rt"d fo, l,*tion of
norms for above said exporl producl urtdcr Spccial Advance Authorisation. Committee considered the
case as per agenda along with other rclcvant papers and went tlirough the details subrnitted in this case.
As per CAD/CAM and other details provided in this case, thc Committee approved the input output
norlns as applied for. The copy of the applicatiorr is forrvarded to the concerned RA for further
necessarv action and cornpliitnce of otlrer rtsual condilions.'l'here is 1o necd to send the case to DGFT
(llQt tbr fixation thc nonns agrrin.
SIU:lpUC_t1a"]r_i n i m 1;oft_and expo rt.

97.
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99.

_NC M.No.oal8anivrJgrlr2+.os.zots- _ | r.ry.rotnqni:to0o+s/[N{lqrntrs-v -- _ __
Prior flxation of adhoc nonrs lbr export ol'l-aclies Jacket with llood Made ol-9l%o Cotton 3% Elastane
[)ycd Woven Fabric GSM -250 (Tolcrancc-r.or *10%) (Stylc No.344J2064) under special advance

_ticc1sc_qchslns ur4lelpara 4 04(a)l F'l'l'}2015-20. _
Dccision : M/S Shahi lJxporls t'}vt. [,td. vide thcir letter datecl 17.05.2018 have requested for flxation of
norn-ls for above said export product trndcr Spccial Advancc Authorisation. Comnrittec considered the
casc as per agenda along u ith other rclcvant papcrs and wcnt through thc dctails subniitted in this case.

As per CAD/CAM and other details provided in this case, thc Cornmitlcc approvcd the input output
norms as applied for. l-he copy o1'the applicatiorr is lorwardcd to thc conccrncd RA for fufther
ncccssary action and con-rpliancc of other usual conditions. 'l'hcre is no nced to scnd the case to DGIrT
(l IQ) lor llxation thc nornrs agrrin.
(iSM should nr4tch in irnport and exporl.

101

_Casc \qj r59_ - I MtLStirli r*pu,t- pui. r,iJ.- -l
NC M.No.04/84,^M-t9 dt.24.0s.2018 I q.ry.. o lt8.ytarto\os t/Arlg/r)t,s_v
Prior llxation ol'adhoc *.u,:; f,,r c\rorr ol' !l,rvs Jackur nirh Ilood Madc ol'93% lrolycsteiT% eturtunl
Bonded Dyed Knittcd lrahric (;SM :l0i (l;ace:tl4% Polycster l6oh l:.lastanc Wove, iob.i. Back:100% I

Polycster Fleecc Klrittcd lrribric) and i00%, Polycster Dyecl Woven Fabric GSM-120 ('folerarrce + 61 - |

l0%) (STYLE NOJ q!?J9) Lrnclcr rpccial advance liccnsc schcme lndcr para 4.04(a)l pTp 201 5-20 I

l)ccision : M/S Shahi l-xpotls l'vt. Ltcl. vitlc llrcil lettei datccl 18.05.2018 havc icqucsted lor fixition of-l
norll.ls for above said expolt procluct trndcr Spccial Advance Authorisatign. Corninittee considered the I

case as per agenda along n'ith othcr rclcvant papcrs and wcnt through the details subrnitted in this .rr". I

As per CAD/CAM and othcr details providcd in this casc. thc Cornrnittce approvcd the input output I

llonrls as applied for. The copy of thc applicalion is lblwardecl to thc concerrred RA for furtirer I

ncccssary action and cornpliattcc of other usual conditions. 'l'herc is no necd to scnd tlre case to DGI-'f I

(llQ) l'or l'ixatiorr thc nornrs again. 
I

CSM _s@q!{patclr irrirnporr and exporl. _ ]

峙



悪≡ IⅢ囲謳直脇轟≡≡
S"qqe$fqlgl,'cction in ratilicd nornrs h,'tb" A4 Xq.!510-40!095 dqlcd 05:01 .2011 _ _
Decision : M/S I{iclra & Co r irlc thcil lctter datcd 14.05.2018 have rcquested lor modification of adhoc

norms fixation of norms as stylc No.l'l 9370 lor cxport product serial no. 3&4.
Accordingly, Cornmittee dccidcd to adcl Stylc No. l'I-9310 to norms ratificd in Mccling No.
A1,C312018 dated 12.04.2018. l{est rcnrair.rs thc same.

8n qglgg1ngd *gy lqLe &r1thc! neccssary action su{e_ct 1o compliancc gf_ol[er usual conditions.
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,^. Fnd f OOX nofyestcr D-yed Wovcn Fabric GSM-70 11'olcrancc t or lO%)(S'fYl.l: Nfl.iZiOq3) unaer

Lrp"qtqlqlglg" liccnsc schentc under 1'rara 4.04(a) I F I'B 20 D-?0:
I Dccision : M/S Shahi Exports Pvt. Ltd. vicle thcir letter datcd 23.05.2018 have requested for fixation of

I norrns for above said export ploducl undcr Spccial Advancc Authorisation. Committee considered the

I casc as per agenda along with other rclcvant papers and went through the details sr-rbrnitted in this case.

I As pcr CAD/CAM and other details provided in this case, thc Cornmittee approved the input output

lror,rr as applied for. The copy of thc application is lbrwarded to the concerned RA for further
t..
I ncccssary actiou and cornpliancc of othcr usual conditions. 'l'hcre is no need to send the case to DGFT

| (llQ) lor fixation thc trorrns agaitt.

LGS\4 should match j,, trpo'r artd export.

Printed Woven Fabric GSM 150 r.r,itlr 100% polycstcr Dycd Woven Fabric GSM 70 with 100%
Polyester Dyed Wovcn Fabric GSM 70 and 100% Polycster Dyed Fleece Knitted Fabric GSM 140
('l'olcrance + or -10%) (STYI.E NO.122344)under special advance license scheme under para 4.04(a)l

Dccision : M/S Shahi E,xports [)vt. Ltd. vicle thcir letter dated 23.05.2018 have rcquested for fixation of
nol'ms for above said expotl product rrndcr Spccial Advaucc Ar.rthorisation. Cornrnittee considered the
case as per agenda along with other rclcvant papers and went through the details subrnitted in lhis case.
As pcl CAD/CAM and other details providccl in this casc, the Cornrnittce approvcd the input output
norrns as applicd lbr. The copy of thc application is lbrwarded to the conccrncd RA lbr fufther
necessary action and cornpliancc of othcl usual conditions. 'l'here is rro need to send the case to DGIrT
(llQ) lbr firation thc nonns agairr.

QS{_ slpg!! match in lllpo.t ancl grporl
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ll".i.io,, Jvlis liriglrichoicc Ovcrseas rirl- tlrcir t"n.it datcd27.04.2018 arrd 10.05.2018 rcspectivctf
havc rcquested fbr fixation ol-norms for abovc said exporl product under Special Advance Authorisation
on rcpeat basis. On cxamination of thc casc as per agenda along with other rclevant papers, it observcd

that firrn had subrnitted the application at officc of Addl. DGFT, Murnbai and forwarded the copy of the

sarnc to the Norrns Cornmittcc. DGF'I' tlQrs, New Delhi. Applicant has applied for fixation of adhoc

nonrs I'or six items and Forwarded rrraker rcpoft for five items. Since, the firm has already submitted

that papers with RA, Murnbai for llxation of adhoc norms for the exporl product. Accordingly,
Cornrnittee decided to closc this casc. RA concerned May take furthcr nccessary action subject to

cornpliance of other usual couditions.

Casc No 65 Ⅳ1/s lflonticr Pl・ otcctivcヽ vcar l)rivatc I′ illlitcd

NC M No.04/84 AM-19 datcd 24.05.2018
「
.No 01/84/050/00429/AM17/

RLA lrilc:02/24/040/00148/AM17

Fixatiorr of norms for the Advauce Authorisation No. 021013 5322 dated 16.12.2009

I)ecision : Committee considered thc case as per agenda alongwith other rclcvant papers ar-rd heard

represcntative firm who appeared alongwith sample, CAD and wastage calculations beforc the Nortns

Cornmittee. Comrniltee alier due delibcration decided to ratify the uorms for the above advance

authorisation as applied for. GSM Shoukl riratch in import and exporl.

RA concerned to take furtlrer necessar\ act ion subjectlgjg11p]j4lgg$ qlbgf-lftlqJ co1rd4lgn9-
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